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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)

Saturday, 6th December, 1947.

The Assembly met in the Assembly Chamber of the Council House at Eleven
of the Cleck, Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the

Chair.

DECLARATION BY MEMBLRS3
The following Member made the Declaration under Rule 2C.

Shri Baikrishna Viswanath Keskar (U. P. Genera!).

STARRED QUESTIONS AND ANSWERS

() ORAL ANSWERS
ADVANORD TRAINING FOB PERSONNEL oF ORDNANOR Fioromims

833. *Seth @Govinddas: (a) Will the Honourable Minister of Defence he
pleased to state whether Government are aware that in 1946, ordnance factories
recommended some Indians in the non-gazetted cadres witk scientific and
technical qualifications to be sent abroad for advanced training? -

(b) If so, how many of them have been sent abroad?

(c) If none, do Government propose to consider the advisability of giving
advanced training in India itself?

The Honourable Sardar Baldev Singh: (a) Yes.

(b) None so far.

(c) Yes, wherever facilities exist in India for such training.

Seth Govinddas: Have Government received any applications from any
persons in this respect, who want to go overseas for some special training?

The Honourable Sardar Baldev Singh: Nineteen applications were received

and thev are still pending.
Seth @ovinddas: Are fresh applications being received or is the last date for

applications now over?

The Honourable Sardar Baldev Singh: No fresh applications are being re-
ceived; the ones that have been received have not been able to get accommoda-

tion in anv of the factories abroad.

8hri Raj Krishna Bose: In which places in India are there facilities for
giving advanced training? '
__The Honourable Sardar Baldev Singh: Sir, my reply is that wherever faci-
lities exist in India for such training, such facilities will be made use of.

Dr. P. 8. Deshmukh: Is Government proposing to provide any fresh
facilities? .

The onourable Sardar Baldev 8ingh: All existing faciiities will be provided;
no new factories have been erected.

(1353)
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Shri Raj Krishna Bose: Are there any institutions wherve such facilities e
at all be provided? .

The Honourable Sardar Baldev Singh: [ could not say offthand, Sir, but
I will be prepared to give the information to the Honourable Member later on.

PuBric RevaTioNs OrriceE, DEFENCE FoRCEs

634. *Seth Govinddas: (a) Will the Honourable Minister of Defence be
pleased to state whether it is a fact that Government are thinking of winding up
the Public Relations Office attached to the Indian Army, Navy and Air Force?

(b) Are Government aware that this is the only source of information for the
Press in India, regarding the Ministry of Defence? ,
ﬁﬁ(C) Do Governmment propese to consider the advisability of continuing that
office ?

The Honourable Sardar Baldev Singh: (a) No.
(b) Yes.

(¢) Does not arise.

INDIAN ORDNANCE Facrory IN NIL6IRIS
635. *Seth Govinddas: (a) Will the Horourable Minister of Defence be
pleased to state whether it is a fact that the Indian Ordnanee Factory in Nilgiris
is not turning out any work after the end of the war? :
. (b) Are Government aware of the possibilities of producing a number of use-
ful things for civilian use in such factories?
~  (c) If so, do Government propose to take any steps to investigate the
possibilities of producing articles for civilian use and thus removing the scarcity
of such things to some extent in the country?

The Honourable Sardar Baldev Singh: (a) No.

(b) Yes.

(c) This factory is already utilising its surplus eapacity to manufacture
chemicals, such as Acetone, and explosives for commercial use.

» Seth Govinddas: Are Governmeng aware, Sir, that there are many factories
in India which have been closed down after the War, and is there any possi-
bility of reviving their production?

The Honourable Sardar Baldev Singh: Sixteen Ordnance Factories have
been transferred to the Defence Ministry. The rest of the Factories are with
the Industry and Supply Ministry, over which the Defence Ministry have no
control.

.Seth Govinddas: Are there any such Factories with the Industry and Supply
Ministry which ean be used for producing things like this and will Government
consider the advisability of taking back those Factories to the Defence Ministrv? -

The Honourable Sardar Baldev Singh: This question was carefully consi-
dered and all such Factories which were exclusively meant for the use of the
Defence Ministry were transferred to the Defence Ministry and the rest of the
Factories are with the Industry and Supply Ministry.

" Seth Govinddas: Are all those factories which are at present with the
Defence Ministry making some productien ?
The Fonourahiz Sardar Baldev Singh: Thev are all under vroduction,
a ok R i

IS

Se'n Govimddas: ls
= the pear fptupe?
-
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The Honourable Sardar Baldev Singh: Yes, Sir, plans are in hand.
. Shri M. Ananthasayanam Ayyangar: Have any Bren Gun Factories been-
sold away to the Nizam’'s Government?
The Honourable Sardar Baldev Singh: No, Sir.
Shri M. Ananthasayanam Ayyangar; Is there a Bren Gun Factory in the
Nizam's Dominion?
The Honourable Sardar Baldev Singh: No, Sir.

. PROCUREMENT OF N1TRO-COTTON PrANT
636. *Seth Govinddas: (a) Will the Honourable Minister of Defence be
pleased to state whether any deputation, composed of only European Officers, .
has been sent to Germany to procure a plant for nitro-cotton?

(b) Do Government propose to place a copy of their report, if any, on the
table of the House?

(¢) Do Government propose to consider the advisability of sending .equally
qualified Indian Ofticers on such missions so that India can deperrd on itse own,

merit and skill in the future?

The Homourable Sardar Baldev Singh: (a) No. No deputation as such was.
sent to Germany. The Ministry of Defence made & bid for a Nitro Cellulose -
plant and on its allocation to India the presence in the U.K. of Mr. Howarsh,
of the Indian Ordnance Service was taken advantage of to supervise the:
dismantling of this plant.

(b) No report is yet available.

(¢) Yes. Government of India would certainly consider sending qualified
Indian officers on such missions when necessary.

Seth Govinddas: Are Government thinking of sending such persons even
to- Soviet Russia?

The Honourable Sardar Baldev Singh: Sir, ‘the question does not arise.

Seth Govinddas: It does arise, Sir, from clause (¢).

Mr. Speaker: P’art (a) specifically relates to Germany.

The Honourable Sardar Baldev Singh: In reply to part (c), it is not possible
to get any factories from Russia at present,

DEMOBILISATION OF INDIAN UNI1ON FOROES

| 6371. :‘Set;tGovll]n:dllt N (a) W'ial] th(fe Honourable Minister of Defence be
pleased to state what is the number of demobilised soldiers from th i
Armed Forces after the end of the War? ° Indian
(b) Is it a fact that Indian Union Forces are being demobilised according to
previous arrangements, while the Pakistan Army is intact, even though both the
armies are under the Joint Supreme Command?
. (¢) Do Government propose to stop further demobilisation of the Indian
Unior: Forces and to recruit more men, in view of the urgent need for the armed
forces 1o invet the emergeney in the country? '

The Honourable Sardar Baldev Singh: (a) I lay a statement on the table
of the House.

(h* No

1¢; Dogs not arise
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STATEMENT
of ".'.1; h“;:):‘:l:':(: ;;t; lgf‘?:c;:iand men demobibsed from the Indian Armed  Foreen after the end
Army

lodien Commissioned Officers. . . . o 3,797

Vioeroy's Commismioned Officers, Other Ragks and Non-Combatant»

(Enroljed) . . Lo . . . . . . . 14,71,843
l:,on-(}mbountn (Un.emrolled) . . . . . . 19,808 14,935,448
Novy:

Officers . . . . . . . . . . 1,097
Retings . . . . . . . . . .. 13,979 15,956
Asr Foress -
Offioers
f . . . . . . . . . 337
Airmen : . . . . . . . . . o, 583
Tech[Non-Combatants. . . . . . . . " 11,327
Gaany ToTaL . . 15,232,731

Prol. X. @. Ranga: s it true, Sir, that Government have recentiy re-
wwenched sore ‘B class employees of their G.H.Q.”

The Honourable Sardar Baldev B8ingh: | want notice of this question—it
may be true, Bir. -

Exrorr Dury o8N Raw JUTE BY PaKkisTAN GOvERNMENT

638, *Bhri Biswanath Das: \ill the Honourable Mmnister of Finance be
pleased to state:

(») whether Government propose to take any action with regard to the

duty of Re. 15 per bale imposed by the Government of Pakistan on the export
of raw jute from Eust Bengal;

(b) whether Government are aware that this is in contravention of the’
financial arrangement agreed to between the two Dominions; and
(o) if the anawers to parts (a) nud (b) nbove be in the affirmative what steps

are proposed to be taken with a view to equalize jute prices in India and against
this breach of agreement?

The Honourable Shri R. K. Shanmukham Ohetty: With your permission,
Bir, 1 would reply to Questions Nos. 688, 655 and 836 together.
The attention of the Honourable Members is invited to the Press Commu-

nique issned by the (Government of India on the 23rd November 1947 explain-
fng their attitude in this matter.

Prof. N. G. Ranga: Has the notice of the Government been drawn, Sir, to
the news item in today's papers that the Pakistan Government is intending to
- impose restrictions as well as export duties on jute sent to India?

The Honourable Shri R. K. Shanmukham Ohetty: Well, Sir, I do not know
what exactly was published this moming. but I know what has been done by

the Pakistan Government. and we are taking adequate steps to safeguard our
own position,

Shri Biswanath Das: Sir. arising out of the reply given, T wish to know what
steps are being taken with a view to equalize jute prices consequent on the
dutica imposed by th: Pakistan Government? :

The Honouvable Shri R. K. Shanmukham Ohetty: [ do uot understand
wbat is meant by '‘equalizing’ jute prices.
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Shri Biswanath Das: Sir, jute coming from Kast Bengal will hereafter be
available ut u higher price than that purchased fromr Indian  Proviuces bike
Assam, Orissa and Bihar. So there will be difference in the purchasing price
of this commodity from different Provinces as :listinet fromn Pakistan. Neces-
sarily, thercfore, the profit will go to the mill managers and millowners.
Government have to take certain steps in this regard so as to equalize prices
in such a way as to make it convenient for the producers and consumers in
India to get the benefits or not to be the object of exploitation by the mercan-
tile communities and the millowners.

The Honourable Shri R. K. Shanmukham Ohetty: The consumers of raw
jute are the jute mills in India and they are sufficiently well-organised to pro-
tect their position against the exploitation of any middlemen and if the price
of jute that they get from our own territory is less than the price that they
get from Pakistan, that only means that tgey get an average price which is
somewhere between the Indian price and the Pakistan price. .

Shri Biswanath Das: I have stated the producer in these 8 provinces, tha$
is, the agriculturist, is -being hard hit because. . . . . ‘

Mr. Speaker: What is the question? The Honourable Member seems to be
arguing with the Honourable Minister. The pomnt ofga question is to get
information, on which the Honourable Member may bas¥ further arguments if
an occasion arises in debate, not at this stage.

Shri Biswanath Das: Sir, I am not arguing. I am only stating ths point
of view of the producer in India. . . . . ’

Mr, 8peaker: That is not permissible.

Shri Biswanath Das: . . . and what steps are being taken by Govern-
ment to protect the producer in India.

Mr. Speaker: That question, I believe, has been answered.

The Honourable Shri R. K. Shanmukham:Ohetty: The mere fact that the
Pakistan jute will be more costly means that the Indian cultivator of jute will
get better price for his crop.

Shri Biswanath Das: Are they taking any such steps? That is what exactly
I am asking the Government?

Mr. Speaker: I am afraid the Honourable Member is going too far.

Shri Rohini Kumar Chaudhuri: Is it a fact that jute exported from Assam
which comes through the Pakistan Railway is also liable to export duty by
the Pakistan Government?

The Honourable Shri R. K, Shanmukham Chetty: We understand that the
Pakistan Government intends to levy on Assam jute which is in transit through
the Pakistan territory. That is what we have been told. If the Pakistan
Government does it, it is really in contravention of the Barcelonian Interna-
tional Agreement, under which goods in transit cannot be charged for duty.
It inspite of the International Convention they do this then we will take

steps either to recover the money from them or to take any other steps that
may be necessary.

Shri M. 8. Aney: May T ask what does the Honourable Minister mean when

be says that he has been ‘‘told’’? Has it not been officially communicated
to his Government by the Pakistan Government as to what they mean to do?

The Honourable Shri R. K. Shanmukham Ohetty: One of our difficulties
is that many of the acts of Pakistan Government we come to know only
4brough newspaper reports. ' .

Shri T. T. Krishnamachari: May I ask the Honourable Minister whether
he bas any information that the Pakistan Government propose to impose &
duty on tea that passes through Pakistan from Assam?
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The Honourable Shri R. K. SBhanmukham Chetty: I have no such official
dotimations froin the Pakistan Governinent. )

Shri Mohan Lal Saksena: Is it not a fuct that since the imposition of this
export duty, there huve been more tian one Conferences betweeu the Preiniers
of Pakisten and of India?

The Houourable Shri R. K, S8hanmukham Ohetty: Yes. Sir. (‘onferences
took plsce, but that does not necessarily mean thet conclusions are implemented.

8hri Mohan Lal Saksenp: | wunt to know whether this opportunity was
oot utilised to elicit fromm the Pakistun Premier himself information as to
whether the duty hus been imposed and if so, why?

The Honourable Shri R. K. Shanmukham Ohetty: Subsequent to the publi-
cation of our Press Commnunique. in the coutse of a conversation with the
Pakistan Finance Minister, he told me thut he is prepured to reconsider the
whole question und discuss the mutter with us, and in & communication that
$hey have went to us they bave alko intimated that in view of what we have
mentioned in our Press Commuunique, they are prepared to re-open negotia-
$ions with us on thix point.

. whrl K. Santhanagn: May I know, Sir, if it ix not the duty of the Govern-
went of India’s High Commissioner at Karachi to keep the Government of
Indin informed of all the acts of Pakistan in such matters? )

The Honourable Shri R. K. Shanmukham Ohetty: Yes, it is his duty.

8ri Rohini Kumar Ohaudhuri: Muy 1 know. Sir, if the Government of
Indin will exemnpt the Assam jute from puyment of excise duty i view of the
faot thut they will have to pay it to the Pakintan Government”

The Honourable 8hri R. K. Shanmukham OChetty: ['he whole question will
be examined very carefully and we will have a further diseussion with the
Pakistan " Govermnent. The Honourable Member may rest assurcd that  we
will do all that ix necessury 1o protect the interests of our own e growers
and jute manufacturers, ’

Dr. P. 8. Deshmukh: Arc we to suppose. Sir, that the Honourable Minister
is not in n position te give us more information about the Pakistan happenings
than what he gets and what we also get in the newspupers ? ;

Mr. Speaker: That is ton general question to answer. [ shall call the next
Queation, '

INDIAN ARMED Foregs PRRSONNEL. 1N OTRER COUNTRIES

639. *Bhri Biswanath Das: Will the Honourable Minister of Defonce be
pleased to state:

(8) whether Government sare aware of the number of Indian Armed Forces
Personnel «till stationed in conntries outside India, upto the end of October 1047;

(b) if there are any, the reasons for the same; '

(¢} when the Didian forees are proposed to be withdrawn: and

(d) the expenses incurred in this regard ?

The Honourable Sardar Baldev Singh: () Yes.

(b) The troops in Burma, Malayn and Singapore are there to help in  the
rehabilitatioy of these conntries.  The personnel in Fgvpt are the rear pariy
of the forces in Irnq. .

() AN our troops will. T hope, be withdrawn from Overseas by theé 31st
Decermmber 147 oxeept for a vory small number nf administrative personnel
- L}

who will stay up to 81st March 1948

1
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{(d) The cost of these troops is borne by His Mujesty’s Government.

Mr, Tajamul Husain: Will the Honouruble Minister for Defence be pleased
to inform us the c\uct number of Indian Armed Forces still stationed outside
India? .

The Honourable Sardar Baldev Singh: The total number of the personnel
of the Indian Army overseas on 1st November 1947 was 8,872 made up as
follows:

In Burma 4,253
In Malaya and Singapore 4 328
In Egypt . 15
In other Commands 276

The number of personnel of the Pakistan Army still overseas is not included

in these figures.

Shri Raj Krishna Bose: Now that war is long over, why is this delay in
withdrawing these troops?

The Honourable Sardar Baldev Singh: Mostly shipping.

Shri H. V. Kamath: With reference to answer to part (b), are our troops
in the various countries at the request of the Governments of those countries
for assistance in the work of rehabilitation? .

-t

The Honourable Sardar Baldev Singh: T think, presumably, they are there
with the consent of those Governments but that question does not arvise as the
policy of the Government of Tndia is to \\lthdm“ our troops. Thev will all
be withdrawn by the end of this month .

Shri H. V. Kamath: The Honourable Minister savs ‘presumably’. 1s he
not certain about it?

The Honourable Sardar Baldev Singh: XNe, I am not certain.

Shri Raj Krishna Bose: Have (Giovernmne nt iny information a8 to how these
troops are employed?

The Honourable Sardar Baldev Singh: I have already stated, for the rehabi-
litation of those countries.

Mr. Tajamul Husain: Do | take it that there is no Indian Armed Forces
in Japan now? ’

The Honourgble Sardar Baldev Singh: Thev have all been withdrawn.

SECRETARY OF STATES SERVIOES.

1640. *Shri Ajit Prasad Jain: (a) Will the Honourable Minister of Home
Affairs be pleased to state what are the terms of service, emoluments and
position of the services known as the Becretary of States Services before the 15th
August 19477

(b) Was any agreement entered into between members of these services and
Government on the establishment of the Dominion of India?

(c) If the answer to part (b) above be in the affirmative, do Govemm}:ut
propose to lay a copy of the agreement on the table of the House?

(d) How many mermbers of the said services have retired or opted - for'
Pakistan as a result of the independence of India, giving figures separately for—
(i) Britishers; (ii) Muslims; and (iii) Others?

* (e) What is the scheme of Government for substituting fresh services for
the said services?

+Answer to this queation laid on the table, the questioner being ahsent.
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The Honoursble Sardar Vallabhbhai Patel: (a) Tne terms of service and
emolumente etc. of the officers of the Becretary of State’s Services are the
same as they were before the transfer of power. A statement of such terms
is comtained at pp. 154-160 of the Indis Office and Burnm Office List, 1940,
a copy of which will be found in the Library. In this connection the atten-
tion of the Honourable Member is invited to Section 10(2) of the Indisn Inde-
pendence Act, 1947, )

l&l;) and (¢). The attention of the Honourable Member is invited to para. 8
of His Excellency the Viceroy's announcement of the 30th April 1947 and the
Government of Indisa Home Department letter No. 160/47 R.R. addressed to
all officers of the Secretary of -State’s Services. Copies of these documents
are placed on the tauble of the House.

(d) British—858, Muslims—185, Others—22.

(?n Two new All-Indis Services called the Indisn Administrative Service
and Indian Police Scrvice bave been constituted to replace the Indian- Civil
Service and the Indian Police. The (overnment of India have under consi-
derstion s proposal to form an All-India Engineering Service on the model of
she Indian Rervice of Engineers. Other Services are being replaced by Pro-
vinclal Governments by their own Superior Services.

-

Inpia : GRANT OF COMPENSATION FOR PREMATURE TERMINATION OF THRIR SERVICE IN Ixpia TO
MEMBERS OF CIvIL BENVICSS APPOINTED BY SBECRETARY OF STATE AXD TO REGULAR OFFicEas
AND Brrrisw Wanmant Orriczna or THe INDIAN Navar annp Miurrany Foroms,

ANNOUNCEMENT BY HIS EXCELLENCY THE VICEROY

1. His Majasty's Governfient have announced their intention that the British Govern-
ment's authority in Indis will be finally transferred to Tndian hands by June 1048. It is
the aim of His Majosty 'n Government that the transfer of power should be effected in am
orderly and regulated manner so that the new authorities may sssume their responsibilities
in conditions conducive to the best interests of India, and maintenance of relations
with (reat Britain. His Majesty's Covernment are confident that during this period of
transmission the Services and all those who man them, whether British or Indian, will
Yeapond to this call,

2. To those serving under covenant or other form of agreement with the Secretary of
State for Indis, or who hold commissions from His Majesty the King, the transfer of
power will mean premature termination on that date of a career under the ultimate authority
:{‘ H!i‘l Ma, ”‘lrl 'ﬂa\'mml ndm!’hhlz:‘liliah Parliament ; and for many there is added to

eavy of present dut en of anxiety for tLhei :
e oY dorend u;:‘ oont ¥ or their own future and that of

3. The Government of India are naturally and rightly most anxi i j !
Government share their anxiety—that the ,odminiusuﬁén shall mt“;c_‘:ih!:::adu;l:“&:
loss of experienled officers. To this end, the Government of India undertake that those
members the Becretary of State's Bervices who continue to serve under the Government
in Indis after the trensfer of power shall do s0 on their present terms as to scales of
pey. _inn. pensionary righta. and safeguarda in matters of disciplie and that provisions
to this eflect should be made in the Treaty to deal with matters arising oot of the transfer
m:‘;i Tl_ni?omnmt ol‘ India l:i" n?w hrmpou to provincial governments that they

ve similar assurances to members of the Secret y 3
i e ary of\Shhl Services who agree to

Q..Tb:.ﬂﬂgmml ;.l Iad'u“’lmiu icmt:ut some Indian members of the Secretary of

State’s Services way genuinely anx sbout their prospects under the provincial

sdministrations where ther are at presdnt employed, ..I every effort will be made te

stramge suitahle transfers in such cases. )

5. The Qovernment of Indi that © i

e o orerament o un: ia agree compensation should be payable to such Indiam

(1) are not invited to continue to serve under the Government of India after transfer
of power; o

(3) can satisfy the Governor-General that their actions in the f i
their service prior in the transfer of power hare dn:u-d :::rr“;r:-p::': .:'m
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the appointments offered to them are such as canunot be regarded as satisfactory

in the altered circumstances; or .
(3) can show to the satisfaction of the Governor-General that they have legitimate
cause for anxiety about their future in the Province where they are now serving,

and that no suitable transfer can be arranged. .
atriotism will naturally impel

But the Government of India feel that sentiments of p ! )
Indian officers to continue to serve their country and that, in ‘the light of the undertaking
that they have given, and the consideration that in fact Indian members of the Services
will have improved prospects, there i3 no ground, save in these special cases, for pay-

ment of compensation to Iudian officers on account of the transfer of power.

i jesty’ v t h been reviewing the whole position. They have noted
6. His Majesty’s Government have been rev g Pard .y e they

the undertaking which the Government of India have given in reg E
desire should continue to serve under the Government of India. They recognise the force
of the Government of India’s arguments, and they agree that to Indian officers compensa-
tion should not be admissible except in the casés which I have just mentioned. Many
Indian members of the Secretary of State's Services will, however, become members of
provincial services and in their cases His Majesty’s Government’s agreement that they need
not be compensated is conditional upon the provincial governments guaranteeing the existing
terms of service. If they are not prepared to do so His Majesty’s Government reserve
the right to reconsider the matter.

7. With these reservations I am now authorised by His Majesty’s Government to inform
members of the Secretary of State’s Services that they accept the obligation to see that
they are duly compensated for the termination of their careers consequent on the transfer
of ‘power. British members of these Services who accept appointment to another Crown.
service on a permanent pensionable basis will, however, receive instead of cash compensa-
tion a resettlement grant of £500. His Majesty's Government also undertake that members
of the Secretary of State’s Services who retire will be secured in their rights to the leave

then due to them.

8. In pursuance of their wish to give all possible help to the Government of India in
building up the new services, His Majesty’s Government agree that their obligation covers
the claim to ultimate compensation of those British members of the Services who are asked
to serve on in India and decide to do so. If such officers decide at any time after the
transfer of power that they wish to retire they will receive any compensation to which they
are entitled; this will be determined according to the published tables by the date on
which aclive service ceases and service both before and after June 1948 will be taken into
account. Compensation will be payable in addition to such retiring or  proportionate
pension as is admissible under the existing rules.

9. To European officers and other ranks of the Royal Indian Navy, Indian Army and
Indian Medical Service whose services under the Crown in these forces are brought to an
end by reason of the transfer of power, I am authorised to announce the acceptance by
His Majesty's Government of a similar obligation. For some it will be possible to pursue
their profession in the corresponding British service, and for them a lower scale of com-
pensation for loss of an Indian career is provided.

10. Compensation will not ordinarily be admissible to those who retire before the date
of final transfer of power but, in the interest of a smooth transfer, it may be desirable to-

raad releases over a period; and if I am satisfied that in the public interest any civilian
officers should be released with entitlement to compensation in advance of the- final date, I
will order accordingly after such consultation with the authorities concerned as may be neces-
sary. I, in the fighting services, any European officer or other rank is certified by the
Commander-in-Chief as having after July 1st, 1947, been compulsorily retired as a result of
accelerated reduction of the British element in anticipation of -the transfer of power he-
will acquire a title to compensation at the date of his retirement.

1L. T am glad to be able to announce that the Government of Indi iabili
1 . t liability for
sion and proportionate pension earned by service under the Se. ua *of &

{;.cxnlum or by members of the Defence Services. under the Secretary of Biate, whether

12. The scsles of compensation to be granted to civil and military officers whose appoint-
ments are terminated on aceount of the transfer of power and who are not appointed to s
Civil Service under His Majesty's Government will be published at once. An announcement
will be made separstely of the comditions to be applied in the ocase of officers who may
m permarent pensionable employment in a Civil Service wnder His Majesty’s Govern-
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TABLES OF COMPENSATION
TABLE 1

BoarLms oF CoupEwsamion FOB CIVIL OFFICERS APPOINTED BY THE SECBRTARY OF STATE

. For Military and Police For Officers of other
For Oficers of the Indian OMicers in the Indian Secretary of State’s
Civil Service, Political Service Services *
.Uu.rkud years .
Bervies Amonnt Age lant Amount . Age last Amount
Birthday Birthday
. ’ £
24 375
25 ki .}
2 1,126
\ 27 1,500
' s 2,300 28 2,500 28 1,876
] 3,000 29 3,000 20 T 2,280
" 4,500 3 3,500 30 2,625
] 4,000 31 4,040 11 3,000
9 4,500 a2 4,500 a2 3,375
10 5,000 3 5,000 33 3,750
1 5,301 R 5,500 34 4,128
12 6,000 35 6,000 35 4,500
13 6,500 T 6,500 38 4,875
14 T a5 7,000 k¥ 3,200
13 7.0MM 38 7,500 k1] 5,625
164 ], 000 3» »,000 30 6,000
W\ 7,800 40 7000 w 5,625
18 7.000 41 6,500 41 4,875
19 8,300 42 6,000 42 4,500
20 6,000 43 3,300 43 : 4,125
1 5,300 4+ 5,000 44 3,750
1 5,000 45 4,500 45 3,375
E ) 4,500 46 4,000 46 3.000 °
14 4,000 47 3,000 47 2,250
] * 3,500 48 2,500 48 1.856
% 3,000 LI 1 2,000 1] 1,500
3 2,300 50 1,500 50 1,125
an 2,000 &1 1,000 51 750 |
9 1,800 52 300 32 - agg -
v 1.000 33 & over N * 53 & over Nil
31 - 300
322 ovoi Nil

*These Servioms include the lodian Police, the Indian Agricultural, Educational Forest.
aad Veterinary Services, the Indian 8ervice of Engineers, the Indian Fcclesiastical Establigh.«
meat, and the Railway Services (only asregards officers appointed by the Becretary of State).
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TABLE I1I .
SCALES OF COMPENSATION FOR REGULAR OFFICERS O¥ THE RovAL INDIAN NAvVY, THE INDIAN

ARMY AND THE INDIAN MEDICAL SERVICE, EXCr.UDING OFFICERS OF THE SPECIAL L1sT oOF
QUARTERMASTERS AND DEPARTMENTAL OFFICERS OF THE INDIA UNATTACHED LisT.

Age last Birthday Amount Age last Birthday Amount
Years. £ Years. £
19 a7} ' a8 5,825
20 15 30 6,000
.o 150 40 5,125
22 228 41 5,260
. 23 300 42 4,876
24 375 43 4,600
26 750 44 4,125
26 1,125 45 3,750
27 1,500 ' 46 ' 3,375
28 1,875 47 3,900
29 - 2,250 45 2,625
30 2,625 49 2,250
31 3,000 50 1,878
32 3,375 e 51 1,600
33 3,750 52 ' 1,125
34 4,125 ' 53 750
35 4,500 54 . 375
B
36 - : 4,875 55
37 | 5,250

- Y

aid i,:‘:;._om“n who tranefer to the British Services will receive 6§e-quai-tér of tl:e tabes
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. TABLE 11I
804L3s 0¥ CoMPENSATION YOR REGULAR OYFICERS OF TEE SPECIAL L18T OF QUARTERMASTERS

(IND1AX ARMY) AND RZGULAR DEPARTMENTAL OFYFICERS AND WARRANT OFFICERS OF TER
PurmaweNT LisT or Tur INDia UNaTTACHED LIST

Age last birthday Amount Amount Amount
8.L.Q. Ma, Officers I.U. L. W 0
o Years, £ P £
24 260 1874 126
25 500 . 378 250
26 750 5624 376
27 1,000 750 500
28 1,280 9374 625
) ‘ 1,800 1,126 0
3 1,766 1,134 878
31 2,000 1,600 . 1,800
32 2,250 1,6874 1,126
33 2,800 1,875 1,250
3 2,780 2,0824 1,376
1 3,000 2,260 1,600
. ) 3,250 24874 1,625 °
Y 2,500 2,625 1,760
(N 3,760 2,8124 . 1,876
» 4,000 . 3,000 2,000
. 3,750 2,8124 1,875
4 3,500 2,626 1,760
a8 3,360 2,437} 1,625
It 3,000 2,260 1,600
“ 2,780 2,0024 1,376
@ ® 2,500 1,876 1,260
. 2,280 1,687} - 1,128
Y] 2,000 1,600 1,000
48 1,75.0 1,312¢ 878
“» © 1,508 1,12 750
" 11006 b s
" 50 st} 36
g i at i

Wﬁ"@t Officers who tremefer te British Serviee will receive on



STARRED QUESTIONS AND ANSWERS 1365

TABLE 1V

B80ALES OF COMPENSATION FOR COMMISSIONED WARRANT OFFICERS AND WARRANT OFFIOERS
or THE RovALj INDIAN Navy

Age] last birthday Amount Amount
Commissioned W, Os. W. Os.
* wiantesd wa

Years £ £
24 1874 126
25 376 260
26 2 5624 375
27 750 500
28 937§ 25
29 1,125 780
30 1,312% 875
31 1,800 1,600
32 1,0874 11%
33 1,876 1,266
34 2,062¢ 1,376
35 2,280 1,600
36 2,437¢ 1,626
37 2,626 1,750
38 2,812} 1’875
39 3,000 2,000
40 2,824 1,875
41 2,625 1,750
42 2,4374 1,825
43 2,260 ’ . 1,600
44 2,062¢4 1,376
45 1,876 1,260
46 1,687¢ . 1,128
47 1,670 ¢ 1,000
48 1,312¢ 875
49 1,126 750
50 9874 826
19! 760 500
- 82 5624 376
53 376 260
54 1874 125

55 ver

Note.—Commissioned Warrant Officers and Warrant Officers, Royal Indian Navy,
wrho transfer to the Royal Navy will receive one-quarter of the rates laid down

GOVERNMENT OF INDIA

HOME DEPARTMENT
No. 160/47-R.R.

Dated New Delhi, the 18th June 194T.
To

Arr, OFFICERS OF THR SECRETARY OF STATE’S SERVICES.
Sir,

1 am directed to invite attention to the announcement .made by His Excellency the
Viceroy on the 30th April 1947, regarding the withdrawal of the Secretary of State’s
control over his Services and containing the undertaking «iven by the Government of
India to officers of the Becretary of State’s Services who wish to cnntinue in service {copy
enclosed for ready reference) and to explain that the guarantees the Government of India
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are prspared to give will extend tu the following :—

(s) Pay.—Includes salaries attached to posts outside the time-scale reserved under
i the Reserved Posts Ralea. Government, however, reserve the right to abolish
s particular post or class of posts or to reduce their number without ‘compen-

sation for loss of prospecis;

(b) Pension.—The guaruniee extends to the right to retire on proportionite pensiom
under the existing rules;

(¢) lusciplinary matters—The Federal Public Service Commission will continue to be
consulted on all disciplinary matters and advice of the Federal Public Service
Commission will be accepted, save in exceptiohal circumstances.

2. 1 am also to invite vour attention in this connection to the announcement of the
3rd June 1047, providing for the partition of the Provinces of Bengal, the Punjab and
Assamn and to sy that the guaraniees given above will apply to officers who decide to
serve in the new Provinces that may be formed. ! am o nsk you to communicate to me
within 10 days of the recript of this lstter whethcr you wish te cBntinue in service of
Govarnment or whather you desirc te etire from service. A copy of the replv should
simultanscusly be sent to (the Chiet Secretary of your Provincial Government) [the Secre-
tary of the fgopomnl of the (3overmnent ot India under which you are serving].

*(3. 1{ you wish to continue in service hot desire a transfer from the Province to which
yon now belong, I am to usk you to forward your reasons for claiming transfer, with special
reference to purs. 4 of the nnunvuncement of His Excellency the Viceroy to the Government
of Indis, with intimation to the Provincial Government that you are applying for transfer
to another FProvinee and to indicate, in order of preference, the Provinces to which ‘vou
desire to ba tranaferred.  In thix connection yvou will no doubt hear in mind the possibility
of partition of the Provinces of Bengal. the Pumjab and Assam in accordance with the
Plan for transfer of power to Indian hands announced by Hisx Fcellency the Viceroy on the
3rd June 1047, )

4 1 you intend to relire from service, T am 1o invite attention to para. 10 of the
announcement made by Hin Excellency the Viceroy on the 30th April 1847 which permits
the release of civilian officers before the dste of transfer, where such a rourse is in the
public interest, and to ask yvon Lo indicate the earliest date by which vou would like to be
released. T am to invite your attention. however. to the broadeast made by His Excellency
the Viceroy on the Nd June 1947 suggesting that officers who would leave after the date
of transfer might sta® for a.little longer if their servicea are required. In case von are
willing to postpone yoar retirement by some months. vou may inform vour Provineial
Clovernment direct who would communicate ta the Government of India their own wishes
in the matter, 1 am also to nay that this information is being asked for to enable Giovern-
ment to make plans for the releasa of officers who may desire to retire from service and
while reqneata for early relense will he governed solely by the public intersst. it will be-
to your advantage to give accurate information, as it may facilitate vour early release.

| ! T bave, oto.,
P. V. R. RAO,
Joint Secretary.
el ——
HiDU AND SikR Hrap CoxsranLs o Prwgas Porios
1841, *Shri Damodar Sw Seth: Will the Honourable Ministe
Affairs be pleased to state: e urable Minister of Home

(8) whether Governinent are aware of the fact that Hindu and Sikh Head
Constahlen of the Punjah were the cream of the force and formed its backbone:
snd . .
. (b} if s0, whether Governineny propose to consider the desirability of nhsorb-
ing such experienced Police perwonnel arriving in Delhi from Pakistan to meet
the shortage in the rank of Head Constables and Assistant Sub-Inspectors?

The Honourable Sardar Vallabhbhai lfltel:_ (a) This iz n matter of opinion.

{ ) to officers in Provinces

[ 1 to offtcers serving under the Rovernmen' of Tndia

*( ) only to utficers of Asiat'c -lomicile.

tAmrer 10 this question lutd oo the table, 1he quertionar being absent.



STARRED QUESTIONS AXND ANSWERS 1367

(b) This is being actually done; but each person cannot be accapted aufo-
matically. Onlv those who satisfv the prescribed standard for the Delhi
police and are otherwise cousidered suitable are being appointed.

SerzuRE oF MmReUR AND Kornt Towns BY RAIDERS

1642. *Shri Damodar Swarup ‘Seth: (a) Will the Honourable Minister of
States be pleased to state whether Government are aware of the fact that the
towns of Mirpur and Kotli in Kashmir State are besieged by the raiders for
wbout a month and that thev are entirelv cut off from the rest of the country.
witk the result.that the people there are dying of hunger and starvation?

* (b) 1f the answer to part (a) above be in the affirmative, do Government
propose to take impiediate measures to send necessary relief to the people of
Mirpur and Kotli?

. The Honourable Sardar Vallabhbhai Patel: (a) and (b). I am not in &
position to give any accurate information of what took place while the two
cities were under siege. The Honourable Member is probably aware that both
these places are now in the hands of raiders. '

NATIONAL INVESTMENT BOARD

1643, *Pandit Hirday Nath EKunzru: (a) Will the Honourable Ministen of
Finance be pleased to slate whether the desirability of setting up a National
Investment Board has been under the consideration of Government for a long
time ? .

(b) Has any investigation been carried on, as promised by Sir Archibald
Rowlands last vear, to determine whether such a Board should be established 7~

- (¢) 1f so, what is the decision Government have arrived at?

The Honourable Shri R. K. Shanmukham Ohetty: (a), (b) and (¢). Some
preliminary investigations were carricd out hut no material headwuy was made.
due to lack of statistical data. 1 propose to consider the. matter afresh
shortly.

TaxatioN ExQuiny COMMITTEE

+644. *Pandit Hirday Nath Kunzru: Will the Honourable Minister 4f Fin-
ance be pleased to state whether Government propose to set up a Taxation
Enquiry Committee as promised. by. the Finance Member last year? If not, why
not ? _ '

The Honourable Shri R. K. Shanmulhain Ohetty: The attention of the
Honourable Member is invited to Mr. T. T. Krishnamachari's starred question
No. 484, on the 29th November 1947, which could not be read out in the*

House. 1 read out the reply then given: -

_*“The appropriate time for the appointment of such a committes will be after the financial
provisions of the new constitution regarding allocation of -the resources as between fhe:
Centre and the Provinces have been. settled.”

LANDING OF PAKISTAN PLANES WITHIN INDIAN DoMINION

645. *Shri Satish Chandra Samanta (on“bebaif of Shri Lakshmi Kanta
Maitra): (a) Will the Honourable Minister of Home Affairs be pleased to state
whether it is a fact that a specially chartered plane fron: -Karach: arrived at
Lucknow on or about the 14th of November, 1947, and. with 2 passengers. all
Muslims, and that on a search of their luggage bundles of papers containing
8 number of secret instructions were scized hy the Police? )

{b) Is it a fact that the said special plane, when ahout to take off, uiter «u
bour’s halt at the Amausi acrodrome with 24 Muslim passengers all bound for-

tAnswer to this qnénion laid oo the 1sble, the l;ﬂé‘i@n?.’ teiny sbaent.
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Pakistan, was searched by the Police and that a bundle of secret documents was
seized from the possession of a Karachi-hound passenger named Mr. Mushfiquz-
zaman ?

(c) Is it a fact that attempte were made by the said passenger to conceal the
documents under the seats in the plane when the search was in progress?

(d) What are the contents of these docuiuents and who are its authors?

(e) Is it n fact that these documents concerned several Muslim League
Leaders, resident within the Indisn Dominion and several Muslim officials whe
bave taken the oath of allegiance to the Indian Dominion? ’

(f) Is it a fuct that these Muslim officials have written to the Government
of Pakistan that they would resign in due course and proceed to Pakistan along
with more secrets? _

(g) Is it also a fact that a high-placed British official serving in the United

and these Muslim officials have assured the Government of Pakistan
that so long aus they were in the Indian Dominion, they would render all possible
assistance to the Government of Pakistan at the appropriate moment?

(h) If the unswer to parts (c), (f) and (g) be in the affirmative, what action
have Government taken or propose to take in future against such persons work-
ing within the Indian Dominion?

() Were uny arrests made in this connection? If so, how many? If mot,
why not?

(j) Was the plane in question allowed to go back to Pakistan? If so, why?

(k) Is it permissible for planes of Pakistan territory to land at will at any
air port within the Indian Dominion without previous reference to the authorities
of Indian Dominion?

The Honourable Sardar Vallabhbhai Patel: (a) to (j). The matter is the
conoern of the Provinciul GGovernment who instituted the search. A report
from the Provinciul Government is awaited.

(k) The Government of India have authorised Pakistan sircraft engaged in
refugee work to land at all controlled civil serodromes in India without prior
permission. In respect of an serodrome other than a controlled one it is
necessary to comply with certain  formalities one of which is that at least
tbree daya’' notice shall be given to the air port of entry.

RERABILITAYION OF Rurvenz-VaIDYas

je46. *Shri Algu Ral Shastri: (a) Will the Honourable Minister of Health
be pleased to state whether Government propose to rehabilitate the Refugee-
Vaidyas in suitable places just as other classes of professional evacuees from
Pakistan are going to be rebabilitated? :

(b) Have Government received any representation from Refugee-Vaidyas
as to their appointment in Medical relief centres in refugee camps as also in
other towns and villages?

(o) Do Government propose %o consider cases of Vaidyas as a class  while
distributing loans from the funds of Refugees Finance Corporation, the estab-
lishment of which is under the contemplation of Government?

The Homourable Rajkumari Amrit Kaur: (a), (b) and (». The question
should have boen addrerscd to the Honourable Minister of Relief and Rehabili-
tation. Tt has accordinely been transferred to the list of questions for thé
11h December 1247 whop it will be answered by the Honourable Minister of

Relief and Rehahiiitation.

tAnswer to thia aeestion 'aid un the table. the nuestioner being abeent.
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WarpEHA EDUOCATION SCHEME

847 *Shri Ram Sahai: (a) Will the Honourable Minister of Education be
pleased to state wheiher there is any special scheme under contemplation of
Governimment to change the present system of Education?

(b) If so. do Government propose 1o give practical effect to the Wardha
Education Scheme?

yhoe Siedl S guf & a5 paSymd T S gihEd Syt
Jrtie s yse Syape gae gt Gl 5 By ! -8 Gl 0ty S
054 ,‘ r‘(-u ‘-h),.’, Q}uwf 2 -.\'!L'n{ ‘.:uq = L1 c}&s".ﬂ.:’ L_..(o}! ‘J; S”.! J]}!i’sj]
e > prr e @l @l L H S 2 W B S Sl S TS S
The Honourable Maulana Abul Kalam Aszad: (a) and (b). The attention
of the Honourable Member is invited to the report of the Central Advisory
Board of Education on Post-War Educational Development in India, copies
of which are available in the Library of the House. Basic Education, advoca#-
ed by the Central Advisory Board of Education, embodies the main principles

of the Wardha Scheme of Education and the Government of India have
persuaded the Provinces to introduce this system (Basic) gradually.

_ Prof. N. G. Ranga: Will Government consider the advisability of establish-
ing a Central Training College for training teachers, lecturers, ete. in this
Wardha Education Bcheme?

WS 50 yae g0 pad il ytaymd Syt Sl 1 O (Byd] Wye agyl

S P pal e eyl gl yae o ) Kla oS ala gt byl - 2y

il e e gl A S AME e By o) DBt ] & cein
AW 2 b & iy MAIN oS pike WS,

The Honourable Maulana Abul Kalam Azad: A Central] Educational Ins#i-
tute is being set up in Delhi and it will start working very soon. Education
will be imparted in that Institute in the same manner as has been rccom-
mended by the Central Advisory Board of Education in its Report, and
wherein they bave accepted the Wardba Bcheme as the main principle.

¥z Mfiggra - N den Bt 3 omefy o ot T san R
waem e @ fegeant @m ar @t W siHeR aream @

Seth Govinddas: Will the medium of education be Hirdi or Hindustani in
the Institution that is %oing to be set up in Delhi or there also the medium
would remain as English?

-

, i Regatn : ol 1Ny Udye il

The Honourable Maulana Abul Kalam Azad: Hindustani.

.Prof. N, G. Ranga: Will Government also consider the advisability of
making suitable grants to the Education Centre at Wardha and also to the

Jamait-ul-Ulema here?
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$he Honourable Maulans Abul Kalam Azad: The (overnment has already
g'van grants to Jamait-ul-Ulemma and Wardha Education Centre. The question
segarding sanction of further grant is uunder cousideration.

Bhri 8. Magappa: May I ack, Bir, that il the instructions are going to be
i Hindusthuni, what wiill bappen to those who do not know Hindusthani?

Keys Uekom o1 45 2 yalb 2 O 01t Gty gy f

The Honourabls Maulans Abul Kalam Azad: It is obvious; they will have
h lmno

a3y LS 2 Ly g IS e KNS g3 e 100 1 LS gl 0 2
e 39S e aale

8Shri Deshbandhu Gupta: Will the training school that is being set up in
Delhi be opened in the Jamiat-ul-Ulema? .

@ o Sty 0O 3 6l gagi ST pRUNl Ul Moy

The Honourable Maulana Abul Kalam Aszad: No. This concerns the Delhs
University.

Scaeus or SrxciaL STUDIES

648 *Shri Ram Bahal: Will the Honournble Minister of Edueation  be
plessed to atate:

(a) whether Government have proposed anv acheme of special studies to
promote the cause of cdueation: and

(b) if so, what is it?

55 S pd & Studies Jeeen 03T OF @l 1 ofif (0l Ulpe | faayT
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The Homourable Maulana Abul Kalam Azad: (a) and (b). A number of
special studies including those on Scientiic Terminologies for Indian Languages,
s common Braille for the blind in India, Social and Recreative activities, new
techniques of training and the assesstment of attainraents and the curriculum
of Basic Bchools have already been undertaken by the Government of India.
It has been decided to set up a Central Institute of Education and a Central
Burcau of Psychology in Delhi for conducting resesrch in selective methods
and standardising tests of various types in the educational ficld. Some of the
problems envisaged are the improvement of the present examination svstem,
methods of selection for the various stages of education, vocational guidauce
and so on. [t has also been decided to start a <chool of modern studies—
Asiatic and Furopean—where the Indian students will have the facilit'es to study
the languages, literature and history of some of the most important Asiatic and
Furopean nations. Also a small unit for the education and welfare of the
Blind bas been established. The establtshment of a Central Tnstitute for
Social Service and Public Administration is  under consideration. Several
measures have been taken te promote scientific research in Tndia and arranze-
ments for international scientific contacts for Indian scientists are being made
from time to time. Cultural ea-operation with other countries 1s endeavoured
to L promated throngh the exchange of students, e.g. Chinese, Iranians and
East Africans.

A3 Myezarm @ =0 arrity Fafirer grex g oft agand 9 a1
ﬁﬁ%?wtﬁﬁw%ﬂm%%aﬁf‘s st aw s fesft B.Se.,
M.Sc, FiRE 59 Tg B ¥, I 9390 B¢ 49 a0 ¥ ;7 |

Seth @ovinddas: Will the Honourable Minister please state whether the
matter regarding substitution of new names for the existing B.Sc., and M.8c..
Degrees is also being considered or not?
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The Honourable Maulana Abul Kalam Azad: The matter to which the
Honourable Member has referred is o very importunt one, but we shall have
to wait for these things. -

A graga : Fo wAE fufec 28 gaa & o @A
aafren A =@ (foreign stuidy) & R st wagrona w1 s = g,
w1 gtz saw Dollars Exchange ﬁ“- * gafeas Ag7 ¥ 9T
ar frrg 5@y

8bri Ram Bahai: Will the Honoursble Minister plerse state whether. the
Government will consider over the grant of dollar facilitics to those students
who waunt to go nbroud for foreign studies on their own expense

O30 o pplo P BkpyS — 2 yay wypd S gy 1 Ol (M Ulpe eyt |
) 2 Mo

The Homourable Maulana Abul Kalam Azxad: There i& no necessity for
consideration. The Government is helping in every possible manner.

I ol LadipSU G e S ey & i WS 2 Uy 5ol R
) e Pl Ll S ol S Sy S 2 WS i Siple

Begum Aizaz Rasul: May I know whether the Government have considered
the mastter of prescribing s separate course of studies for the education of girls?

KR VCIPRIE TR I W RY R JURG Jrr e Jrogy e
—2 Sy &1 e ] S Wl gp pyls oS

The Honourable Maulana Abul Kalam Asad: If you go through the repors
of the Advisory Board, you will find that this is embodied therein.

o Trvpew W ¢ Special studies ¥ T ¥ ¥k Gy X R s

W, W o & guies of RN g g ek W aw e
T & v g @ ved wiwi i)
8hri Raj Krishna Bose: Have any reports been printed in respect of the

scheme of special studies referred to by the Honourable Minister? If so, will
the mambers be supplied with copies?

OV 2 e U By P B e gl 1 Ol () Uy ST
2o WS S S Shaglan S oyl (o &5 SiS a8 wole pRke

The Honourable Maulana Abul Kalam Azad: No special report has been
printed in thiz connection. But in future the Ministry will try that such find-
ings ahould be published.
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Shri Raj Krishna Bose: Will any Communique be issued by Government
in respect of the scheme referred to bv the Honourable Minister?
—lela WS gyb poud 95 0 Zed gy prae eyl 5] 58

The Honourable Maulana Abul Kalam Azad: This thing has not been consi-
dered necessary. But if the Honourable Minister presses over this, it will be
oonsidered.

INOURSIONS BY HYDERABAD PEOPLE AND PoLIOB INTO INDIAN TERRITORY

649. *Dr. P. 8. Deshmukh: (a) Will the Honourable Minister of Home Aftairs
be pleased to state whether Government have received any complaints regurd-
ing incursions by Hyderabad people and police into villages in Berar and
Bombay and Madras Presidencies? )

(b) If so, what are these complaints?

(c) Have Government received any deputation in regard to the situation om
the Hyderabad and Indian border?

(d) If so. what steps Government propose to tuke in the matter?
(e) Have the Provincial Governments taken any steps? If so, what?

(f) Is it a fact that the residents on these borders have been appealing for
help and arms for self-protection?

(g) 1f so, have any steps been taken in this matter?
The Honourable Sardar Vallabhbhai Patel: (a) Yes.

(b) Gevernment have received several such comvlaints but do not consider
that any useful purpose will be served by compiling a detailed statement.

(¢) Yes.

(d) Both the Central and Provincial Governments are fully alive o this
problem and have taken all precautionary and preventive measures. They have
also made strong protests to the Hyderabad Government and have reason to
believe that the protests have had some effect.

-

(e), (f) and (g). These are matters which concern the Provincial Govern-
ments.

8hri M, 8. Aney: May I ask the Honourable the Deputy Prime Minister in
view of the serious situation as regards safety and protection in these border
villages, will the Government of India instruct the Provincial Goverminent
specially to issue licences for crop-protection and self-protection in a larger
scale to the villagers residing in these border areas? i

The Homourable Sardar Vallabhbhai Patel: I believe all these questions
arose and all the situation developed before the Agreement. I have every hope
that after the settlement has been reached, conditions will change and
there will be no necessity to take any preventive or protective measures, and
people who ha=e left the State will go back.

- 8hrl M. 8. Aney: Has the Government of India received any report from
the Provincial Government to the effect that after the Agreement things are
showing a tendency towards a better order in these border villages?
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The Honourable Sardar Vallabhbhai Patel: Very little time has lapsed since
for any such reports to come in. '

Seih Govinddas: May I ask whether Government have seen certain state-
ments of the Nizam’'s Government with regard to this agreement and are the
Government going to issue a comprehensive statement about the organization
snd things like that, as far as this agreement is concerned and contradick
certain reports which have been issued by the Nizam's Government?

The Honourable Sardar Vallabhbhai Patel: 1 do not see, Sir, how this
question arises from the question that has been put.

Seth Govinddas: Because the Honourable Minister said something abous
the Agreemont.

Mr. Speaker: The very question is sufficiently vague to be answered.

Dr. P. 8. Deshmukh: Is it a fact, Sir, that some of the people in the
bordering villages have lost their cattle and some of their other belongings,
and if so, have any steps been taken to compensate them in any way?

The Honourable Sardar Vallabhbhai Patel: It is quite possible that some
of the people have lost their cattle and some have lost their property. I
should imagine it is generally a part of the struggle for freedom.

Prof, X. G. Ranga: In view of the fact that twelve villages bordering on the
neighbouring area have declared themselves independent of the Nizam's control
soon after the departure of all Nizam's officers from those villages, will Gov-
ernment consider the advisability of giving them sufficient protection againsé
;nyk;indicﬁvc &ction at the hands of the Nizam, now that they might be taken

ac

The Honourable Sardar Vallabhbbai Patel: I do not think any action will
be necensary because the agreement will have its eflect and should be allowed
to have ita effect. The Honourable Member knows that the Government of
Indin are going to appoint an Agent in the State who will look after all these
matters.

Shri H. V. Kamath: With reference to the reply to part (c) of the ques-
tion, when did the first deputation wait on Government and what was the
personuel of the deputation?

The Honourable S8ardar Vallabhbhal Patel: T do not think any formal depu-
tation has come. Bevaral people have come and met us several times.

Shri M. 8. Aney: Are Government aware of the fact or of the complaint
that several people who are given licenses hy the Local Government are unable
%o get fire-arms? If so will the Government of TIndia help the provincial
Governments to have sufficient fire-arms and things like that?

The Honourable Sardar Vallabhbhai Patel: This question was discussed
recently in the conference of provincial Ministers that was held last week and
it is engaging the attention of Government. ’

Guaxmas v Ip1aN anD InpERIAL THOOPS,

630 *8hri Damber Singh Gurung: Will the Honoursble Minister of Defence
be pleased to atate:

(a) which of the Gurkha Battalions were allotted to (i) Indian Dominion
and (ii) British Imperial Troops;

(b) how many of the Gurkha Milita reonnel including officers
opted to serve the Tmperial troops: TP uank have

(¢) what is their percentage;

(d) what will be the position of those who have opted not to sesve
British Government in the Imperial troops; and pred ® the
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{e) whether they will be absorbed in the Indian Army?

The Honourable Sardar Baldev Singh: The Prime Minister will shortly be
making a general statement in the House on this subject.

Shri Damber Singh Gurung: May I know if the Government of India raised
any objection to the formation of these British Imperial -Troops?

The Honourable Sardar Baldev Singh: Wa have nothing to do with that.

Shri Damber Singh Gurung: Have the Government of India lodged any
{:‘:test with the Government of Nepal as regards the formation of these British

perisl Troops?

The Honourable Sardar Baldev Singh: Nepal is an independent country and
we have no right to make any protest. They are free to do whatever they
want.

Shri Damber Singh Gurung: Is the Honourable Minister aware that the
formation of these British Imperial Troops is detrimental to the interests of
India?

The Homourable Sardar Baldev Singh: I would request the Honourable
Member to wait for the statement which is shortly to be made by the Prime
Minister.

GURKHAS IN INDIAN ARMY

651 *Shri Damber Singh Gurung: Will the Horfourable Minister of Defence
be pleased to state:

(a) the total strength of Gurkha army in India at present:

(b) the total number of Gurkha officers above the rank of V.C.O’s. showing
separately the number of Emergency Commissioned Officers and those in
Regular Commission:

(e) whether Government are awarc of the fact that there is a strong feeling
amangst the Gurkha Military Personnel that - the Gurkha troops should be
officered by Gurkhas; and :

(d) what step do Government propose to take to recruit Gurkhas for officers
~training?

The Honourable Sardar Baldev 8ingh: (a) The total strength of the Gurkha
troops on 1st November 1947 was 33,000. -

(b) The number of Officers of Gurkha Nationality above the rank of
Viceroy's Commissioned Officer is:

(i) Regular Officers—8.
(i) Emergency Commissioned Officers—28.

(¢) Government are aware that there is a general desire amongst Gurkhs
twoops that there should be more Gurkha officers.

(d) There is no bar to Gurkhas being granted commissions and Governmen$
are exploring possibilities of granting more commissions to Gurkhas. One of
8he measures taken is to grant direct commissions to suitable Gurkha Viceroy’s
Commissioned. Officers even though the standard of education is not sufficiently
high. Government are anxious to give opportunities to Gurkhas for Officers’
training. .

TreaTY WITH NEPAL re RBORUITMENT OF GUREHAS .

652 *Shri Damber Singh Gurung: Will the Honourable Minister of Defence
be pleased to lay on the table of the House a copy of the Treaty between the
QGovernment of India and the Government of Nepsal regarding the recruitment
of Gurkhas in the Indian Army?
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The Honourable Sardar Baldev 8ingh: There is no such treaty.

Prof. Shibban Lal Saksena: Has any agreement been arrived at?

The Honourable Sardar Baldev Singh: As } have stated in reply to a pre-
wlous question, it will be better if the Honourable Member will wait for the
‘statement which the Prime Minister is going to make on the subject.

Prof. Shibban Lal Saksena: Shall we be allowed to put questions after the
shatement is made?
Mr. Speaker: That is not for him to answer. It reste with the Chair.

“Pamovoms” COLLBGES.

1658. *Shri Ram Narayan Singh: Will the Honourable Minister of States be
pleased to state:

(8) the number of schools and colleges known as ‘‘Princes’” College;

(b) their constitution and finance;

(o) the method of control by the Government of India; and

(d) the proposed changes, if any, in the policies, status and number of
fnstitutions with special reference to their secluded existence for a particular
elass of people, i.e., Princes?

"The Honourable Sardar Vallabhbhai Patel: Su) There are four Chiefs Colleges
vis. the Muvo College at Ajmer, the Daly College at Indore, the Rajkumar
Oollege at lajkot and the Bajkumsr College at Raipur.

(b), (¢) und (d). The management of these Colleges is vested in their

mmutim Governing Bodies which sre not controlica by the Governnent of
i '

DeserTIONX BY MUsLiMs 18 IXDIAN MiLiTaRy AND PoLicE.

{654, *Dr. N. B, Khare: (1) Will the Honournble Minister of Defence be
pleascd to state whother it is a fact that all the Muslim Military personnel  of
thoe Indian Ariny deserted and joined the cnemy, during the recent invasion of
Kashmir? ' :

(1) T it nlso o fnet that most of the Muslim police during the recent Mushm
rising in Dolhi desertod their posts, and took away their arms, and that  they
were uked against our people and Arnmny?

The Honourable SBardar Baldev 8ingh: (a) No.

(b) It is tfue that some Muslim members of the Delhi Palice deserted with
arms. There ie no record to show that they used their arms against civilians
or the Army.

Paxmrax’s Exronr Dury ox Raw JuTe.

@88, *8Shri B. P. Jhunfhunwala: (a) Will the Honourable Minister of Finance
be plensed to state whether the attention of Government has been drawn to
an Ordinance promulgated by the Government of Eastern Pakistan imposing
an export duty on raw jute coming into the Indian Dominion?

(b) 1f so. is it not a breach of the standstill Agreement between the two
Dowiniona?

(¢) If the answer to part (b) above be in the affirmative, what steps are

fhe Government of Tndia taking in the matter to protect the interest of tha
Indian Dominion? .

{The Honourable Shri R. K. Shanmukham Ohetly: The atfention of the
Honourable Members is invited to the Press Communique issued by the Govern-
ment on the 28rd November 1047 explaining their attitude in this matter.

tAnawer to this question laid on the table, the questioner being absent.
¥ Vide reply to question No. 638
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. PagisTAN'S Export LEVY ON JUTE.

656 *Shri Deshbandhu Gupta: (a) Will the Honourable Minister of Tinance
be pleased to state whether Government  ere aware ot'lt.he imposition of
export levy by the Pakistan Government on all exports of jute to India?

(b) Do Government propose to lay on the table of the House the correspon-
dence exchanged on the subject between the Governments of Pukistun  and
India?

(¢) What action Government propose to take in this respect?

+The Honourable Shri R. K. Shanmukham Ohetty: The attention of the
Honourable Members is invited to the Press Communique issued by the Gov-
ernment on the 28rd November 1947 explaining their attitude in this matter.

Shri Deshbandhu Gupta: Have Government indicated to the Pakistan Gov-
ernment the retaliatory measures which they would be obliged to take if the
Pakistan Government persisted in their decision to levy this duty?
~ Shri M. S. Aney: On a point of order, can supplementaries be asked at
this stage when the original question has been already answered?

Mr. Speaker: The point is that when the Honourable Finance Minister
answered question No. 638 he sail he was answering questions 655 and 6356
also along with it. There was a bit of technical error in that these two ques-
tions were not, at that time. formally put by Honourable Members. That is
why I am allowing these supplementary questions; otherwise T would not
have allowed them.

The Honourable Shri R. K. Shanmukham Ohetty: T amn not sure whether
from the technical point of view it is always advisable to give advance notice
of what retaliatory measures we contemplate. _ ’

Skri Deshbandhu Gupta: In view of the experience we have had of Pakistan,
does not the Honourshle Minister feel thut some indication of our move is
necessary to get the desired effect? .

The Honourable Shri R. K. Shanmukham Ohetty: 1t is a maiter of opinion,
but in certain cases I-think it i« better to hold our hand and not tell in
advance what mensures we are going to take.

Shri Rohini Xumar Ghaudhuri: Are Government aware that in view of this
proposal to Jevy jute dutv the export of jute from Assnm hss practically
stopped and the jute growers there have been very hard hit? '

The Homourable Shri R. K. Shanmukham Ohetty: The Honouraple
Member's statement is not correct. As a matter of fact with a view to con-
gerve the raw jute stocks for our own mills we are taking steps to curtail jute
exports.

_8hri Rohini Kumar Chaudhuri: T am referring to the Assam jute which is
being held up on nccount of the imposition of this duty. The Honourable
Minister can ascertain that. . i

Tlllo Honourable Shri R. K. Shanmukham Chetty: T will have that matter
examined.

_ 8hri Mohan Lal Saksena: May I know how long the Government of India
will wait hefore ‘taking retaliatorv action, apart from the question of notice?

The Honourable S8hri R. K. Shanmukham OChetty: .J hei
patience will allow them. ty: Just sy long as their

Shri Mohan Lal Saksena: Has the patience of Government any relation to
the patience of the people?

Mr. Bpeaker: Order, order; that is not permissible.
+Vide reply to question No. 638.
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Shri Rohini Xumar Chaudhuri: In making representations to the Pakistan
Government will the Honourable Minister remember to draw their attention
to the fact that most of the jute growers in Assam belong to the Muslim
community?

The Honourable Shri R. K. Shanmukham OChetty: Yes, Sir; I shall draw
attention to it.

Shri Mohan Lal Saksena: Are Government aware that people are getting
agitated over the impusition of this duty Ly Pakistan?

The Honourable Shri B, K. Shanmukham COhetty: That will strengthen our
€888

Pro?. Bhibban Lal Baksena: May I know how long such violations of solemn
ents by Pakistan are to be allowed and we are to stay our hand in order

to have good relations with the Pukistan Government?

Mr. Speaker: | do not think these are questions for information; these are
all opinions and arguments.

Shri Deshbandhu Gupta: Js it a fact that the Pskistan Government have
gow renlised that this duty was imposed under some misapprehension or due
20 non-receipt of some letter fromn the Government of India which perhaps took
15 days to reach there?

Mr, Speaker: Order, order; that will be a question for the Pakistan
‘GQovernment,

Shri B. P. Jhunjhunwala: Do the Government of India charge export duty
on the jute on which the Pukistan GGovernment have already charged a duty?

The Homourable 8hri R. K. Shanmukham Ohetty: Yes, Sir: we normally
Jevy our own export duty irrespective of what the Pakistan Government does.

Shri B. P. Jhunjhunwala: Is it not a fac' that on account of this double
duty the Indian jute trade will be prejudicisuy affected? -

The Honourable S8hri R. X. S8hanmukham Ohetty: That is a matter which
must causn anxiety to the Pakistan Government and ndt to us.

Shri B, P Jhunjhunwala: Arc Government aware that the Pakistan Gov-
ernment have begun to send jute—even loose jute—vig Chittagong port?

The Honourable S8hri R. K. S8hanmukham Ohetty: We cannot prevent the
Pakistan Government from exporting jute through their own ports.

8hri B. P. Jhunjhunwala: It is for that reason that we want Governmens
#0 take action to see that the trade of India does not suffer by double duty
and is diverted to Pakistan now because we are going to produce more jute
in our own territory.

The Honourable 8hrl R. K. Shanmukham Ohetty: We cannot take any
sotion to prevent the Pakistan (loverpment for exporting any of their producs
through their own ports. .

SaLs or Lakp By Duai ImeroveMENT TRUST

657, *Giani Gurmukh Singh Mussatar: Will the Honourable Minister of
Health he pleased to state:

(a) Whether Government are aware that the Delhi lmprovement Trust has
helped only moneyed-men. contractors and capitalists in acquiring lands  for
building purposes;

(b) Whether Government are aware that competitive rates for plots of land

in Delhi have rendered it impossible for middle class men to purchass plots
80 As to live in decant houses; :
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(c) Whether Government are aware that capitalists or contrfnctors purchase
plots in lots at exorbi‘ant prices thereby depriving men of ordinary means to
acquire lands;

(d) What steps Government propose to take to help the middle class men,
and more particularly the ministerial staff of the Government of Ir{dm,. who
are hard hit by the present economic conditions and by the difficulties in  get-
ting decent housing accommodution; and

(e) Whether Government propose to allot plots of land to the permauent
servants of the Government of India free of charges or at a fixed nominal
price?

The Honourable Rajkumari Amrit Kaur: (a), (b) and (¢). Under the land
disposal rules of the Delhi Improvement Trust, plots of land are ordinarily
put up for sale at competitive rates by tender or auction. Government nare
aware that under this system people of moderate means may find it difficulé
to purchase land at competitive rates.

(d) The Tmprovement Trust is examining the possibility of disposing of land
to co-operative housing societies representing all classes including Government
servants.

(e) No.

Shri H. V. Kamath: Arising out of the answer to part (d), will the Honour-
able Minister kindly state how many among the ministerial staff of the Govern-
ment of India are at present without decent houses to live in?

The Honourable Rajkumari Amrit Kaur: I have no information.

Shri Deshbandhu Gupta: Has the Honourable Minister received the repord
of the Committee which was appointed to review the disposals of land by the
Improvement Trust?

The Honourable Rajkumari Amrit Kaur: The report has not vet come into
my hands. I am informed that it has been submitted and is with the Chief
Commissioner of Delhi.

Shri Deshbandhu Gupta: Ts the Honourable Minister aware that the Com-
mittee concluded its work in the month of Mayv and will the Honourable
Minister enquire into the reason of the delay in submitting this report?

The Honourable Rafkumari Amrit Kaur: T am prepared to enquire.

Shri Mihirlal Chattopadhyaya: May I know whether the Government are
aware that a large number of Government officers have sub-let their houses
at black-market rates. and will the Government be pleased to hold an enquiry’
into the matter, detect those people and bring them to book?

The Honourable Rajkumari Amrit Kaur: This is a question that concerns
the Ministry of Works, Mines and Power.

. Prot..Shibba.n Lal 8aksena: Should it normally take the report of the com-
mittee eight months to reach the Honourable Minister?

Mr. Speaker: That is a matter of opinion.

EXTRA-PROVINCIAL JURISDICTION BILL
Presentation of the Report of the Select Committee

The Konou_nbla Sardar Vallabhbhai Patel (Minister for Home, Information
u!;lte]:mdwstzng %r:ﬁ Stt:tes): -gir, I present the Report of the Select Com-
mittee on e provide for the exerei f i inci
jurisdiction of the Central Government, ¢ of certain extra-provincial



REPEALING AND AMENDING BILL

The Honourable Dr. B. R. Ambedkar (Minister for Law): Sir, I beg to
move for leave to introduce a Bill to repeal or amend certain enactments.

My, Speaker: The question is:
“*That leave be granted to introduce s Bill to repeal or amend certain enactments."
The motion was adopted.

The Homourable Dr. B. R. Ambedkar: B8ir, I introduce the Bill.

INDIAN TARIFF (SECOND AMENDMENT) BILL

The Honourable Shri X. V. Gadgil (Minister for Works, Mines and Power
and Commerce): 8ir, 1 beg to move for leave to introduce a Bill further to
smend the Indian Tariff Act, 1034,

Mr, Bpeaker: The question is-

"“That leave be granted to introduce s Bill further to amend the Indian Tariff Act, 1934.”
The motion was adopted.

The Honmourable 8hri N. V. Gadgil: S8ir, I introduce the Bill.

ARMED FORCES (BPECIAL POWERS) BILL

The Honourable Sardar Baldev Singh (Minister for Defence): I am due to
ntroduce the Bill on the 8th. As I will be away at Lahore on that day,
I would like to introduce it today.

Mr. S8peaker: As it is only an introduction, I do not mind.

The Honourable Sardar Baldev Singh: Sir, I heg to move for leave %0
introduce n Bill to enable certain special powers to be conferred upon officers
of the armed forces in disturbed nreas.

Mr. Bpeaker: The question ia:

"That lesve bo granted to introduce a Bill to enable certain special powers to be on-
ferred upon officers of the armed forces in disturbed areas.” pe

The motion was adopted.
The Honourable Sardar Baldev 8tgh: Sir, [ introduce the Bill.

ARMED FORCES (EMERGENCY DUTIES) AMENDMENT BILL

The Honourable S8ardar Baldev 8ingh (Minister for Defence): Sir, T beg %o

move for leave to introduce a Bill to amend the Armed Forces (Emergency
Duties) Act, 1047,

Mr. 8Bpeaker: The question is:

“That leave be granted to introduce & Bill to amend the Armed Forces (Emergency
Dutics) Act. IW.“‘ (

The motion was adopted.
The Honoursbie Sardar Baldev 8ingh: Sir, I introduce the Bill.

( 1380 )



INDIAN FINANCE (SUPPLEMENTARY) BILL

The Honourable Shri B. K. Shanmukham Chetty (Minister for Finance):.

g8ir, I move: 1t ot tho Cettesd

‘“ i ive effect Lo the supplemen financial propo o e Cen
GoveTn?x;:n:h;o? lt],llxet“;eg.lrvztldix:tg on the Shtp pday of“rh{srch, 1048, be taken into comsiders-
tion.”

Sir, there is at present an ad valorom duty on cotton cloth and the cotton
yarn exported out of this country. It is more or less a nominal duty and
the proceeds are given for the textile fund. Our controlled price of cotton
textiles is very much below the parity prices and we have been told ‘that in
the countries to which cur_cotton textiles are exported, the ruling prices are
very much higher than our controlled prices. The difference between these
two prices is reslly taken by the middle-man. We think that there is no
justification to allow middlemen to appropriate all this profit and we have
therefore decided to levy an export duty of four annas per square yard on all
cotton cloth exported and six annas per pound on all yarn that is exported.
1 have no doubt that in view of the very high prices that prevail in the markets
to which our cloth and yarn go, there would not be any difficulty that the
export trade might feel on this account. It has been suggested to me that the
more appropriste manner of levying this duty wil be an ad valorem basis,
because on the basiz of a specific duty the incidence on the coarse varieties
will be greater than that on finer varieties. I am fully alive to this difficulty.
The bulk of our exports consists of the coarser varicties and I have been told
that the duty of four annas per square yard can very well be placed even on
the coarse textiles that are exported from our country. Anyhow, I would
watch the operation of this duty for the next two or three months and if I
decide to continue this duty for the next budget, I will then consider whether
there is any case for converting the duty into an ad valorem duty.

Sir, this measure seems to have the approval of the public as a whole, and
1 have no doubt that this House also will give its consent to this measure being
put on the statute book. B8ir, I move: )

Mr, Speaker: Motion moved:

*“That the Bill to give effect to the supplementary financial proposals of the Central
g:;e'r'-nment for the year ending on the 3lst day of March, 1848, be taken into considera-

Shri M. Ananthasayanam Ayyangar (Madras: General): 8ir, normally an
export duty would not be levied for revenue purposes but would be resorted to
in emergencies when the Government wants to augument its revenues. There
is, no doubt, an export duty on jute. Likewise, having regard to the central
finances there may be justification for a duty of this kind. Another reason for
imposing an export duty is to prevent the export of a commodity which is in
short supply. It is true that we have not got either sufficient yarn or cloth and
therefore an export duty may be imposed on that ground. Even during the
war when we were hard pressed for cloth and yarmn, Governmsant did export cloth
and yarn to neighbouring countries so that in times of peace we may not lose
the market. When normal conditions return we may be able to develop the
‘markets. For that purpose some export was and is being allowed. As a matter
of fact the export controls have been relaxed receutly and export of lungi and
other handmade cloth has been allowed to Ceylon, Burma, Malaya and some
neighbouring countries like Afghanistan and Iran. This was done both to
encourage handloom products and also to supply the deficiency of those countries
which have all along been depending upon our country for cloth. But I am
not able to know what purpose this export duty will serve. Perhaps it is intended
o augment the revenue. There is one disadvantage in regard fo cotton. Tt
an export duty is imposed on finished goods, either yarn or cloth, it will become

(1381)



1382 CONUTITUENT ASBHMMBLY OF INDIA (LBOLSLATIVE) |6ra Deo. 1947

[Shri M. Ananthasayanam Ayyasngar]
sn enccuragement to the export of raw cotton, unless there is a duty on the
AXpOry Ot raw cOtloN..........cceee
An Honourable Member: There is duty on the export of raw cotton.

Shri M. Ananthasayanain Ayysngar: ‘There is u waximum duty of Rs. 75
for & bals of 4U0 Ibs. It is opunn to the Government o impcse 8 maximum
duty of s, 75 on & bale of 40u lbs. or reduce it. kor a long time 1 have been
opposed to the export of cotten for this 1easou. Cotton 18 one of the things
wuich we grow to u lurge exwent in this country. We export 2oarse cotton and
we import loug staple cotion fromn Egypt and other places. An attempt was
oade to grow the Huer varieties of cotton in the 'unjab but much of those areas
buve gone to Pakistan. L.kewise large portions wh.ch have been growing jute
in Beugal have gone into the Lastern Pakistau. We have thercfore to raise the
Boer lunds of cotlon or manage with our own coarse varieties of cotton in @
sumber of ways. We must so adjust our machinery that evcn coarse cotton
would lcok like fine cotton when it comnes out as yarn or cloth. Similar attempts
were made by UGetmiany. 1 buve been wat:hing the reports of the Textile Com-
missioner from tine to time. I found that Germany had adopted this method.
Wheuever there was any commodity in short supply, the Germans used to find
out a subst.tute. During the war oilseeds were in short supply and they dis-

a substitute by way of the whale oil. Bo far as cotton was ccncerned,
though the finer varicties of cotton were sent to Luncashire and Manchester,
Qermany used to import from India only the coarsir varieties. They so adapted
their machinery that when cotton cawme out either in the form of yarn or cloth
even short staple cotton looked lLke long staple cotton.

Thero in & Cotton Cuss Comnmittee hern. A cess in imposed fcr the purpose
of enabling rescar:h. In clause 8 you will find provision made for contribution
to 8 fund for the purpose of research. The House will remember that in the
recent Income-tax Act if any industry sets apart a suru for purpcses of research
in that industry that sum is exempted from tuxation. [ do not know what
these millowners cither at Ahmedabad or at Bombay have done with all those
moneya for which they have heon having tax-exemption. Why once again some
more money should be given from this export duty? Why .re we augimenting
this research fund? These people cannot be called industrialists: they are
meroly traders or businessmen. They are onhy tIry g to ke money all the
time. Thoy must try to improve their industrinl 1lant wnd set npart some funds
for rencarch so that whatever commodity is aviolable this country may be
used to the best advantace. There is no meaning in wending away our coiton
which grows here and then falling on bended knves before America to send us
some ~otton. 8o far as the finer varietics of cotton are concerncd thev are
grown by Fgypt. America and the United Kingdom have ¢ct a monopoly over
all the cotton that iz produc-d in Egvpt. They have entered into an agreement
with Egvpt for a period of ten or fifteen years to huyv all the cotton that is
grown by Egvpt, Today if we have to get cottrm fiom Fevpt we have to oo
round about through the U. 8. A, and the U'. K. T would like to he corrected
i1 am wrong. [ would urge that we should devise wass and means to ser that
all the cotton that is produecd in this eountry s ntilised in this eosntry and
we do_ not saend even a particle of eotton in an wnmanufactured condition. If-
anyvthing goea out of the country it must he only in the form of manufa"t:ured

‘da. Defore the war, large quantities of our raw cotton used to go to

fanchester and Lancashire and the coarser varietios used to be bought by
Japan. From Japsan we used to get coarser kinds of yarn and cloth. Japan is
pow unable to produce much. Therefore there is an oprortunity for us. Tho
industries hawe rot heen taking advantage of the opportunity that has been
afforded by the war and the abnormal conditions that have ensued and they are
still having their own way. Cheap profits are their onlv motive. There is
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sbsolutely no intention on their part to devise ways and means to absorb all the
eotton that is produced in th.s country. I would Lke you, 8., to judge the
effoots of this measure so far as industry is concerned. This Bl iniends to
fmpose a spe-ific-duty at a tlat rate on cloth that is exported at four annas per
ard and it imposes a specific duty of six annas on every pound of yarn that
; exported. I wou'd like to prevent the export of yaru and instead cotton
eloth being exported. So far as colton is ~oncerned the export duty is not.
sufficient to prevent the export of raw cotton. L do not want any raw cctton
%0 be exported from this country. As regards cloth and yarn 1 am glad that
the horourable member has chosen to impose a heavier duty on yarn at the rate
of six annas per Ib. and four annas on cloth per yard. But it will have a
deleterious effect upon the export of yarn, though the duty is not in terms of
ard but of weight. This will have a deleterious effect on the export of hand-
m ~loth. Four annas per vard is uniform whether the cloth is fine cr cuarse.
Today there is a large volume of trade in lungis and the coarser variet.es produced
en the handloom in the southern parts of Madras Piesidency. The largest
aumber of handlooms is in Assam and next ccmes our Presidenzy. This
measure will encourage the export of mill made cloth in preference to the hand-
foom cloth and it may have a chilling effect on the handloom cloth. We ought
mot to judge its effects from a purely temporary point of view. It may come
to stay and thereforr we will have to consider its long-term effects. The
Honourable Minister himeelf is in the industry. He is one of the industrialists
of South India and himself owns textile mills. When he brings forward &
measure of this kind I am surc he has considered all aspects of the matter but:
thero may be one or two things which may have escaped his attention. I am
trying to bring them to his notive. I notice the difference between the manner
in which handloom cloth is treated from millmade cloth. I have received
a telegraphic communication from the South Ind'an Chamber of

12 NooN Commerce that this should be remedied as the export duty works
out to 80 per cent. on handloom cloth and only to 20 per ~ent.

en finer counts of cloth. This is not the final Bill. In March next we wilk
have the regular Finance Bill. In the interval I am sure the Honourable the-
Finance Minister will watch the effects of this export duty on both finer varieties
of cloth and coarser varieties or handloom cloth and try to adjust things later on.

Prof. N. G. Ranga (Madras: General): Mr. Speaker, Sir, I have only one-
or two points to make. I am in general agreement with what my Honourable-
friond Mr. Ananthasavanam Avyanear has said- except that I do not want the
export of cotton to be discouraced unless and until our millowners are able to
consume the whole of it. During tha whole period of the war because cotton
eould not be exported they were explo'ting the ~otton grower. I agree with
Mr. Avvangar that the incidence nupon handloom woven cloth is too
hi~h and that it should be lowercd at the earliest possible opnortunity. T hove
that the Honourable the Finane Minister will agree to change over from the
specific duty to an ed valorem imposition at the time of the next Budocet if at
all he thinks that this particular tax should be reintroduced at that time.

Thirdly, Sir, representing as T do the handloom weavers, T wish to draw his
attention to the fact that there used to be a subvention of Rs. 5 lakhs set apart
for the improvement of the hardlonm weaving industry and it was at that time
collected from out of a small ccss that.was being levied upon, I think, the
import of mill cloth and mill varn. That subvention of Rs. 5 lakhs used to be
utilised for very good purposes, namely, for the development of co-operative
so~ieties among handloom weavers. Grants used to he made from out of it for
all Provincial Governments. Tn Madras, U. P., Bihar and also in C. P. the
handloom weavers have come to he organised in a cc-operative manner and the
eo-operative societies have stood them in pood stead during the whole of the war
and thev have also helped the war-time cloth produ~tion. Unfortunately it has
been given up in the last one year and a half. Since this tax is going to be-
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levied upon handloom woven cloth also, and since a large proportion of our cloth
exports today consists of handloom woven clothb—I understand from the Honour-
ablo the Finance Minister that 10 per cent. of the total cloth exports will be
coming from the handloom weavers—I wish to suggest to bim that he should
try to set apart st least one-fourth of the collections that he wou!d be making
by way of this tax, for the improvement of the handloom weaving industry.
It may be said that st present the handloom weaving industry is not so .badly_
off. To say that would have been quite correct a year or two ago, but it is no#
quits: correet to ray that today. They are suffering from under-eniployment and
in certain parts from unemployment also owing to the shortage of yarn supplies.
Socondly, in-a very short titue we are afraid that there is likely to be a sort of
econcnic depression ckpecinlly in the textile industry snd purticularly so far as
the handloom weaving indugtry is concerned. Therefore 1 wish to suggesi to
the Honourable the Finance Minister that it would be advisable for the Govern-
ment to build up a kind of a separate fund for the development of the handloom
wenving industry and fced that fund from out of whatever grants they would
like to make fromsthe collectious they make from this particular tax. I hope
the Honournble Minister will consider the suggestion favourably and try to help
the handloom weaving industry which deserves much more encouragement and
assistance than the mill industry iteelf.

Shri T. A. Ramalingam Ohettiyar (Madras: General): Mr. Speaker, Sir, if
T rise to say a few words on this occasion it is with reference to the particular
matter at issue and not to truverse all the mattors that have been traversed by
my predccessors. Several statements have been made by the two speakers who
ke before me to which some correction can be made but I do not want to
do so as I do not want to take the time of the House. Coming from a place
which depends to a large extent on handloom weaving and which has been
allotted a large portion of the quota of cloth consumption from handloom
weaving, it is necessary for me to remind the Honourable Minister in charge of
the Bill, who also comes from the same area, that this measure is likely to
affect in & very bad way the handloom ocloth which is being exported. We are
sending bandloom cloth made of lower and medium counts to East Africa, to
Malaya and to other places. The Honourable Minister told us that his objech
in bringing the Bill was to take for the Government a portion of the money
which the middlemen were getting. I do not know whether he refers to the
middlemen dealing with mﬁgnlde oloth or with handloom cloth. 8o far as
millmade cloth is concerned the middlemen are making a large amount of profit
with the result that the consumer has topay very much, about twice the amount
for which he could have got the oloth but for the intervention of the middlemen.
On the other hand with regard to handloom cloth a number of
caloulations are made. I da not know how far the Government is going to keep
the prices as they are. The caloulations made for the prices fixed work out
like this. For the same count of cloth, millmade cloth will be sold for As. 9 &
yard whereas for handmade cloth of the same count the price fixed is Rs. 1-8-0.
The caloulstions made may be justified or may not be justified and it will take
some time if I begin to examine the reasons given for fixing the price of hand-
made cloth at this high figure. If we aré going to export the handmade cloth
to our old markets will it be able at this high controlled price of Rs. 1-3-0 a
;nrd to‘eotﬂmte with other products which are coming to the same markets?
As T gaid, Malays, East Africa and places like that are the areas to which our
goods go. Will our goods carrying these high prices he able to compete with
s coming from Japan, America and other places from which countries we
ear cloth is already coming to these areas? We read in the papers that gome
imports have been received from Japan and America in some of these Eastern
countries. I do not know the quantity that has been received and whether if

bas already begun to affect our exports to these countries.
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Any way it seems to me that it will have to be considered very deeply
whether if the present controlled prices at this high rate are to be continued,
our exports may unot be affected by the duty that is proposed at the present
moment. With the high prices and the duty combined, certainly our goods will
be at a disadvantage in those markets. So 1 should like the Honourable Finance
Minister to examine this matter and see that our exports are mnot
affected by the duty that is now proposed. Not only that, Sir, he will also have
to see that our permanent markets in Malaya, East Africa and other places are
not seriously affected. For that purpose, he will have to examine again, in
conjunction with the Minister for Industries, whether the controlled prices fixed
by the Government for handloom cloth are justifiable and whether they cannot
be reduced. The main reason given for fixing these high prices is scarcity of
yarn which makes it impossible for the weaver to have employment for more
than 10 or 15 days in the month. They say on account of this scarcity you
will have to consider a full month’s wage as the wage for the work that he turns
out in 10 or 15 days. As a result of this, we are charged double the wages that
we have to pay ordinarily. This sort of thing cannot continue for ever. Even
in the local market handloom cloth is suffering very badly. I have been hearing
and I think the Government is aware of the complaint that there is a very large
stock of handloom cloth unsold at the present moment. Even in Delhi I was
told the other day that there is a large stock of cloth which has not been sold.
One of the explanations given was transport was not available. It may be so,
but is that the only reason for this large stock that has been accumulated? I
fear Sir, the high price of handloom cloth is one of the main reasons why there
has heen such a slump in the market for these goods. So I would ask the
Finance Minister to consider first the duty that he is going to levy on the export
of these goods, and secondly the controlled prices that are fixed for handloom
cloth in the country itself; and as he himself said, Sir, there is the question of
the middlemen. There are so many middle-men in the trade; there are half a
dozen for yarn, and another half a dozen for cloth, with the result, as I said,
that probably the consumer can get goods without these middle-men for about
half the price which he is now paying in the market. 8o the middle-men should
be minimized. The channels of communication is another matter which he will
}18\1‘8 10. take into consideration, and in conjunction with the Minister for
f:( ;:; r::;s l;r;;leg:pply, he will have to tackle all these. Sir, that is all I wish

_ Prof. Shibban Lal Saksena (U. P.: General): Sir, this Bill i i
Bill to the Budget and in it the Honourable )the Fi'r:mn:eBngnl;t:rcﬁeqt‘:ieel:lh:cl)
impose some taxes to make up a very small part of the big deficit 'i‘h il}
make up about 2 crores of rupees this year out of a deficit of 26 cr eys N
considering this Bill there are two considerations: firstly whether th?res.rt' olm
duty on yamn and cloth is desirable, and secondly whether the Fina o l\p;E ister’s
proposals are adequate or not. Dealing with the first of th (hink that the
protest raised by some of my Madras friends has probabl els)e, e et e
It’l:lga ana:{:e Mini:rt;r himself by saying that this cloth seyi's e&ezz : !:f:s;%at:i:hgi

rice 1n the country it is exported to and this small dut . ill
slso know something of these things from e i u,;;: wil not matter. I
Nepal, in the distriet of Gorakhpur, and a v:per;ence. I live on the borders of
is exported to Nepal, and probably.the B’ouser‘y wi‘i'lrgbe e o handioom cloth
prices of handloom cloth in Nepal are abou o amused to know th?’t the
gl'p ;y a;dt;b:t aI:I veriv large an!:ount of blazk‘ivl;:e;"l;xyettiinmgeiss :g?xltgt};:y i:r (eyr:ll;rﬂ:g

oth to Nepal, and T thi
who have been doigg ‘i sm::glﬁtg?mrse: ]c:>f d;ugzzsﬁl:&\;s t’rl>leen made by those
4 annas or 8 annas, or whatever has been proposed, will i s e ey of
nxports. Probsbly there is not much cloth to be - o o) Sfect o
there i mone i our province. But if sny part of mu';’?x’gg}u“ nor
. . . . ara or
oloth ink this duty is not going to aflect that and therefors I ﬂn{ﬂr my

/
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friends from Madras need not be afraid. I should have wished a much higher
duty on ite export. In my own province I think the Government should
legalise the export of cloth that goes to Nepal by imposing s higher duty.
This will systematise the export of cloth to Nepal which is friendly independant
Hindu State and depends for all ite imports on and through India. In that
way black-marketing will stop. But while I support this duty, I am very
much eritical of the proposals contained in this Bill. I have no intention to
spesk on the Budget, but T feel that the uncovered gap of 24 crores in the
budget was not & very wise polioy and I do not think these financial proposals
are adequate to meet the needs of a nation which has to make up for the
backwardness caused by two centurics of slavery. We have emerged into a
free State only four months back. Yesterday when Mr. Ananthasayanam
Ayysngar moved his cut, the guillotine was applied immediately after. The
out was intended to discuss the failure to appoint a Ministry for Planning to

lace before the nation a five year plan of national development as part of s
range programme to bring the country abreast of Russia and America
:aiin the next ten years. I had given notice of that cut myself, and if the
guillotine had not been applied I would bave explained how we must work at a
tremendous pressure if we wish to realise our natural destiny as the greatest
netion of the world with a unique culture and civilisation. Ours is a grea$
oountry. The Prime Minister told us the other day that we want to keep
an independent Foreign Policy in world aflairs. We do not want to join any
block, but if we are not going to join any block, we must be in a position to
defend our freedom and independence with our own strength. Otherwise if
we are not stropg ourselves, some other power which is more powerful can
exercise pressure and force us to yield. To be sn independent nation in the
world todny we must be cqual to the other big powers. Otherwise it would be
impossible for us to maintain an independent position. India, by virtue of its
populstion, ita most ancient culture and civilisation, its great resources,
economic, moral, intellectual and spiritual, and its eminent leaders, is entitled
to a position greater than that of America and Russia in international affairs,
but that position cannot be realised if the budget proposals are such as they
are now. My friend Mr. Ayyangar very rightly said yesterday that there is
not even a wention about planning in the budget proposals. He pointed out
what our Prime Minister said the other day that in Russia our Ambassador has
to to Stookholm to purchase furniture because Russians have no time to
3 uce these things and everybody there is at his assigned job in the planned

evelopment of...............

_It’. Speaker: Does the Honourable Member propose to go into the Budget
again ?
_ Prof. Shibban Lal Baksena: No, Sir. 1 want to say these proposals are
inadequate and there must be rmauch more taxation than what has been proposed
to provide for the cost of National Development.

Mr. Speaker: How is it relevant to this. I fail to understand the connection
between the two.

Prof. Shibban Lal S8aksena: The Finance Minister has moved his Bill ‘‘to
give effect to the supplementary financial proposals for the year ending on the
1zt day of March 1948'’. T oousider these proposals inadequate. I think there .
should have been more taxation, I am pointing out the essential needs for
which more money should be raised. I am saying...............

Mr. Speaer: I am afrsid it will not be possible for me to permit the
bonoursble member % go into the whole question of Budget and finances.
There was & general discussion on the Budget, and all the Demands have bees
voted upon by this House. So that is concluded now. It is perfectly competent
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for' him to criticize this particular levy, this particular mgthod of raising funds,
and he can do that.

Prof. Shibban Lal Saksena: May I say this, Sir, that these financial pro-
posals are not adequate to meet our needs?

Mr. Speaker: He can at the most say that, but he cannot go into the
discussion of the Budget over agsin; he is trying to open up the whole field

of the Budget Diszussion.

Haji Abdus Sattar Haji Ishaq Seth (Madras: Muslim): May I say, Sir, that
the practice in this House has been that on the Finance Bill, every matter that
comes within the purview of the Government of India can be discussed? Of
course, that was in the old set-up; I do not know whether you are setting up

a new practice. ‘

Mr. Speaker: There is a misapprehension on the part of the honourable
member. This Bill, technically speaking, is not a Finance Bill in the sense in
which a Finance Bill is understood, and therefore the very basis of his argument
falls through. I know that everything could be discussed—even the moon
could be discussed, as I was told last year; but then, the moon may be discussed
in relation to the Earth. Therefore, the honourable member can refer to some
points in the general aspects. But the honourable member is trying to go into
the whole field of the General Discussion again.

Prof. Shibban Lal Saksena: I was under the impression, Sir, that this 1s 8.
Finance Bill and therefore I thought I could go on. Any way, I want only to
point out that our finances at the present moment should have been such that
instead of a deficit we should have had large sums of money to invest into big
schemes and plans. I saw the other day the Plan of Mr. Neogy, which
probably has been there for the last one year. I do not know what has been
done to give effect to it. But I do hope that the Finance Minister, in his next
Budget, will bring before the House proposals in accordance with a compre-
hensive plan for the future so that we can have a lot of money to spend on the
various projects.

Sir, this Bill is a very small one trying to get some taxation for a portion of
the year and therefore it cannot help very much to reduce our deficit. Two
crores is not a very big sum out of twenty-six crores, but still as it is something.
I welcome it. But I think there were ample opportunities to tax the capitalist
black-marketers about whom we heard so much yesterday. Our Prime Minister
had told us that they ought to be hanged. But here they are not even taxed.

I.r. Speaker: Order. order. The Honourable Member is not keeping to his
promise.

Prof. Shibban Lal Saksena: I therefore hope that next time we shall not be
complaining about our findnces or deficits. I also hope that next time the
Finance Minister will provide us with large funds to really help us in making
this country great.

shri M. 8. Aney (Deccan and Madras States Group): Sir, the Bill before
the House is to give effect to the Supplementary Financial Proposals of the
Central Government for the year ending on the 81st day of March 1948. That
is the heading of t!lis Bill, SBir. However, in view of your ruling, I accept that
it'is a Bill which is to be treated not as a Finance Bill but as a Bill confined
to the enhancement of a particular tax in a particular way.

Sir, my object in rising on this occasion is to bring to the notice of the
Honourable the Finance Minister one or two points which I think are of some
importance in considering these proposals. As he comes from South India,
he certainly knows that a large number of handlooms exist in Madura District
and in other parts of Bouth India, which mainly weave particular kinds of cloth
that is consumed in Ceylon. There is a very large demand in Ceylon for a
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particular kind of saris und lungis which are produced by the hand.looms in
Southern India. I think it is a very big market which South India has got ir
Ceylon as regards this commodity.

The present arrangement ss regards the fixing of prices of these articles
which are exported from South India to Ceylon, is this. According to some
understanding between the Government of Madras and the Government of
Ceylon, there is an Agency which fixes the prices of these articles manufactiured
in Madras and exported to Ceylon. Those prices are stamped on these pieces
of cloth sent to Ceylon. Then, to that amount, certain extra charges required
for transportation ete. arc to be added. and the Ceylon Government has a
control on the pricex; they have a certain fixed margin of profits which they
want to allow and not more.

The complaint there hus been that this control on prices which the Ceylon
Government had ovor these articles, was not working satisfactorily; particularly,
that they were using that control in such a way as to leave a very little margin
of profits for the importing merchant. Therefore, there were many complaints
that something should be done with a view to see that the margin of profit is
e bit bigher so that the importing people may be encouraged in going in for
these articlos. Now, while I was there, I was also seeing a tendency of a
growing competition from America and Japan in this commodity. Well, to
what extent the competition has now grown 1 cannot say after leaving that
country, but attempts were made with a view to get similar kind of articles
from Amerios and Japan, *

Now, the Honourable the Finance Minister is fully aware that Japan can
manufacture things at a very cheap price. I do not know whether our products
oan stand the fleld against competition from Japan. I therefore want my
honourable friend to carefully examine this point and see whether this additional
duty of four annas per yard which he is imposing will be helpful. We may
leave aside the question of the duty of six annas on yarn because this commodity
thas 1 refer to is all manufactured pieces of cloth and yarn does not come in.
But as regards the duty on cloth, I want him to examine carefully and see
whother it is not likely to aftect adversely the export of this particular kind of
oloth to Ceylon and make it difficult to compete with other goods coming from
America and Japan. If that is 8o, I am sure he, as an industrialist and as one
much more interested in the welfare of the handloom weavers of South India
than T can pretend to claim, will see if there is any need to revise hig policy.

T partioularly wanted to bring this special aspect of the question to the
notioce of the Finance Member because while in Ceylon I was finding that there
was a good deal of unensiness there on account of the very strong policy of
ocontrol which the Cevlon Government was pursuing. One of the objects of
the Coylon Government in pursuing that policy was construed by some persons
as to make room for cloth coming from other countries rather than to allow
Indian goods to be in the field. Sir. that was an interpretation put by some
persons, but T am not prepared to subscribe to that view. Any way, it will be
of great help to the handloom weavers if this aspect of the question is borne
in mind by the Honourable the Finance Member in watching carefully the effect
of the export duty on the market conditions for this commodity in Ceylon.

As regards other points, of course, I do not want to say anything except the
fact that coming as I do from s tract which grows a great deal of cotion,
namely, Berar, I am interested in the export duty on raw cotton. I would
like to see that the Indian mills make more use of short staple cotton. They
are not careful in making full use of it. In fact, prior to the war, there was a
tendenoyontl?epmdthmmmnmthmhdthutgxutqumﬁiyofeoﬁon
that is grown in short staple in these parts was lying idle. One of the greatest
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custowers was Japan in those days. Something like 7 lakhs or 8 lakhs bales
of cotton were consumed by Japan. As the Honourable Minister may be aware,
that after Japan was out of field there was a good deal of negotiation between
the British merchants in Epgland and Indian merchants here about these
matters, but before any settlement could be arrived at. the war took a more
serious turn and matters have remained at & standstill. My point is this, that
there are a large number of cultivators in those parts who grow short staple
cotton and anything that is likely to reduce the consumption of this cotton
-outside the country must be compensated for by an #wreased consumption of
that cotton in this country. If export duties are likely to reduce the possibility
of consumption of short staple cotton outside India without compensating
increase of that consumption in India, it would be a terrible thing from the
point of view of these cultivators. Therefore, I would like the Honourable
the Finance Minister to bear this point in mind when increasing the export duty
on raw cotton,

Shri Rohini Kumar Chaudhuri (Assam: General): Mr. Speaker, Sir, it is
said that ‘Inscrutable are the ways of the Providence’. I might add agother
addage to that and say ‘More inscrutable are the ways of some of our Honour-
able Ministers’. It was only yesterday that we heard the Honourable Minister
in charge of Industry and Supply bitterly complaining that we are still short of
‘the pre-war level so far as production of cloth was concerned. He mentioned
that the figure was somewhere near 800 million yards. After that we should
have expected the present Government. to come out with an Ordinance that all
-export from India should be stopped so far as cloth and yarn is concerned.
Until we are in a position to get our minimum requirements so far as cloth is
concerned, not a single staple of yarn or a single yard of cloth should go eut
-of India. The apology of an enhanced export duty shows how indifferent we
are to the needs of this country so far as cloth and yarn is concerned.

Sir, if T tell the House the miseries which some districts in my Province
undergo so far as supply of cloth is concerned, I am afraid the Honourable
‘Members may be tempted to laugh, but it is not a matter of laughter. In our
‘parts, in the districts where we want dhoties we get plenty of saris and where
we want saris we get dhoties. Despatches are made in this way, that some
districts are only given saris and some districts are given only dhoties. What
is the result? So far as dhoties are concerned, the women are not at all in
difficulty, because they have started taking to trousers and pyjamcs.

“TMr. Speaker: Order, order. I do not follow the Honourable Member's
relevancy. He is referring to more distribution of cloth or defective distribution
-of cloth. T think his point is that there should have been a much heavier duty
on export. That, of course, he can make, but he need not refer in detail to the
.stories about distribution.

Shri Rohini Kumar Chandhuri: Not stories, it is a fact.

Mr. Speaker: May be it is a fact, or it is not' a fact. But a man dressing,
in saris or a woman dressing in trousers is a matter not relevant for the purpose
of this discussion.

Shri Rohini Kumar Ohaudhuri: I admit, Sir, it is not relevant for the
purpose of this discussion that women should go about dressed in trousers.
But what is relevant, Sir, is that unless we are going to adopt a policy of nudism
or unless we are going to follow the preachings of great saints and discard men’s
clothing as far as possible, then, Sir, there is every justification for the complete
stoppage of exports. But if you are not of that view, and if you consider that
we should not be partial between man and woman and that we should cloth
the men of the present day, then, Sir, greater attenticn must be paid for the
requirements of men’s clothing. S8ir, it is perhaps very difficult to expect this
much justice from the present Government. The powers are nowadays in the
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hands of widowers, both in Pakistan as well as in India, and widowers we know
sre afruid of women if they were not afraid they would not have remained
widowers. Therefore we can hardly expect any justice from them in matters
like these.

An Honourable Member: How do you know it?

Shri Rohini Kumar Chaudhuri: We are not getting justice. But this is by
the way, Bir.

An Honoursble Member: May | ask the Honourable Member to which
category he belongs?

Mr. Speaker: Order, order.

Shri Rohini Kumar Chandhuri: I think, Sir, it is not proper for us to discuss
one’s own personal affairs. I am not going to discuss my personal matters.

Mr. Speaker: The Honourable Member may come to the subject.

ghri Rohint Xumar Chaudhuri: I was talking with reference to public utility.
Sir, as regards export of yam, I think it is highly criminal to agree to having
any kind of export of yarn from this country. What has happened in those
provinces where people largoly resort- to handloom weaving is well known
perhaps to this Government. Last year, discussing on the Budget, we laid very
great stress on increased supply of yarn to the provinces, particularly Assam
and Madras. S8ir, it will surprise the House to learn that it has been decided
in our parta not to supply any yam to hosiery mills. They are going practically
to stop for want of yam. As is perhaps well known to the Honourable Minister
of Government, a large number of ganjis, as we call them, used to be exported
from East Bengal to Assam. Now this export has been practically stopped
because they want these ganjis for themselves. On the one hand, supply of
am has been stopped for the hosiery mills in Assam and on the other hand the
port into Assam of ganjis has been stopped. I do nct want to refer to our
own women-folk because it may create jealousies amongst sisters in India, but
it is a well known fsct that practically every woman in our part of the country
is & weaver. There is no class called ‘‘weavers’” in Assam because every woman
haa got to qualify herself for her marriage by being a clever weaver. That is
the custom but now on account of want of yarn supply to the Province handloom
has been practically stopped. In every household, the wife, the daughter and
everyone used to weave and there were at least 4 weaving looms in every house
praotically. Now that the supply of yarn has been stopped all that has gone
and on the top of that and with all respect to my honourable friend, Mr. Aney,
you send yarn to Ceylon instead of utilising them all in India. I can only say
that it is & most criminal negligence. 8o, 8ir, T humbly submit that the
honourable Minister should seriously consider whether all export of cotton yarn
should not be stopped, until we are in a position to produce yarn to the pre-
war level, and secondly. if at all the export is to be allowed, the rate which has
been fixed, namely six annas, should be very much more enhanced, so that
practically the export will be stopped.
8bri Sstyanarayan Sinha (Bihar: General): The question be now put.
Mr. Speaker: The question is:
*“That the question be now put.”
The Motion was adopted.
Mr. Speaker: The question is:
“That the Bill to give effect to the financial
W& for the year ending on the 5:;? mﬂeb, 1m,m°iﬁmmm;dc’:

" The motion was adopted.
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Mr. Speaker: I will take the Bill clause by clause.

Now is the time to consider the Honourable Member’'s amendments and may
I point out to him that his amendments are not in order. Under Sestion 37
of the Government of India Act, a Bill or amendment msking provision for or
increasing any tax shall not be introduced or be moved except on the recom-
mendation of the Governor<General. ‘The Governor-General' here means the
Government and there will be no recommendation coming from the Government
about acceptance of these amendments or allowing it to be moved. Therefore,
I cannot permit the honourable member to move his amendments. That dis-
poses the various amendments. He can, however, address the House on the
clause itself.

of srefarra @ig: gty off, g s ¥ Ak ¥ F darTa § ara
ur 3% 73 7t &0 B | @ e F A A @ 9w oA A ™
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(English translation of the above npcscﬁ)

Shri Lm;yn 8ahu (Orissa: General): Mr. Speaker, Sir, I have no¥
been permitted to move the amendment proposed by me in connection with this
Bill. It is the intention of all the people to enhance the levy of export duty of
annas four per square yard of cloth imposed vids this clause.
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We find that the le in India are not able to get clot! wear.
what (’:s the reason thls,:ovlv’hen the people are not able to get sufficient cloth to
wear, we should export? When we export from this country, the more money
we can get, the more we will try, and that additional amount which %ill thus
accrue, we can utilize it to change the conditions in Indis. But I think that
the levy of this custom duty of four annas per square yard of cloth is nob
adequate. But 1 feel that the things which are produted by us and when we
export these, this results in scarcity in this country. And then again we try
$o import that thing from abroad. We are surprised over this sort of Policy.
When I scan over the pages of History, then I come to know that I hail from
u country which used to be called as ‘Kalin a’. The cloth production there was
so much that it was exported to Java and other countries. But now the
condition prevailing there is that no cloth is available. What is the reason for
this? To-day for want of yarn, the people in the Province are forced to go to
Caloutts, Burma and Jamshedpur to seek the avocation of coolies there. The
Government should consider over this and try to provide sll the necessary
faocilities for the industrial development of the Province.

Therefore, 1 had proposed in my amendment to double this custon duty of
four annss per square yard on the export of cloth i.e., it should be raised to
eight annas. This would yield us an additional amount and thus reduce the
deflcit in the Budget. Therefore, I request that the Honourable Minister may
kindly consider over the amendment proposed by me and accept it.

M. Speaker: The question Is:
‘“That olanse 8 stand part of the Bill."
The Motion was adopted.

Olause 2 was added to the Bill.

Dr. P. 8. Deshmukh (C.P. and Berar: General): Mr. Speaker, Sir, Mr.
Ayysngar has already pointed out the fact that in spite of the provision for the
oreation of & Fund for research in cotton, the fund is not properly utilized and
we do not see anything by way of a research that really benefits the rgric iturists.
Coming from an area where cotton is grown extensively, I would like to inform
the Finance Member, Bir, that this provision is more by way cf an eyewash
and merely to take away the shock of additional taxation rather than an attempt
to benefit the cotton grower. In fact, if he analyses what sctually is being
done in the way of cotton research, I am sure, Bir, like all of us, he will also
be sorely disappointed. It is therefore necessary, 8ir, that tha whole question
of cotton research ought to be examined and I would also suggest the creation
of a Cotton Institute, where those people who have been yrowing cetton from
Aime immemorial mey receive training, so that the deflciancy in the growth
of long staple ocotton which we are feeling and which we are likely to fcel

on socount of the pariition of the country may be made good and
they may receive the education they require. Very often, 8ir, ruch institutioas
are taken advantage of by those people who merely seek jobs and those vho
would really inorease the production or would improve the land fail to sccure
admission. This difficulty also I hope he will examine. There is at present the
Central Cotton Lommittee in existence which is supposed partinlly to look
after solentific research in cotdon growing. But actually that (Committee which
was meant o help cotton growers in getting better prices and ull that, has
dwindled into a elique of capitalists which helps the exploitation of cotton growers
‘more than else. That is also one of the things which I hope this
Government of dent Indis snd the Homourable the Finance Minister
will exmmine. T think he also owes i %o the House to explain what precisely
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is the policy of Government so far as the export of Cotton and yarn is  con-
cerned. Everybody knows that there is very great deficiency of cloth and
yam in India, and therefore we are entitled to know whether (Government want
to export more yurn and cloth or whether they want to discourage it. Actually
the situation is such that the export of both yarn and cotton should he altogether
prohibited. And what will actually happen? I am not prepared to believe,
even if the Finance Minister were to tell me so, that this duty is meant to dis-
courage export; on the contrary I believe it is bound to encourage export be-
cause there is such a heavy demand from outside countries for cotton goods
that this Bill will result in greater profit making on the part of mill-owners
than anything else. This Bill is not going to benefit India in spite of the fact
that it will bring some money into Government treasury. It is a matter of
common knowledge that what is sold here for Rs. 2 per yard can easily be
sold for about 6 to 8 rupees per yurd outside India. So I would not be wrong
in saying that this Bill is, comparatively speaking, going to realise for India
& very insignificant benefit as compared to the huge profits that they are going
t0 accrue to the cloth dealers and the Mill-owners.

Another point I want to make is this. In view of the fact that the textile
industry is making such huge profits and as a result of this permission to ex-
port they will be making still larger profits, I think it is time that (iovernment
should psy more attention to the nationlisation of this industry. I am not
going to enter into any arguments for or against nationalisation. But if we
want to enrich our Government and enrich our nation and if we want larger
funds for the development of India, the taking over of the textile
industry by Government would really benefit us far more than this insigni-
ficant duty on export would. Although this point has been made by several
speakers on various cut motions and so on, I do not think that as much
pointed attention of the Honourable the Finance Minister has been drawn to
it as in my opinion it is necessary to do. Sir, the Honourable Fnance Minister
happens to be a textile mill-owner, and I have also heard that he is a believer
in socialism. 8o this will be capitalistic socialism which he will probably
bring about in this country. How far that is possible is for the House to judge;
but it would redound to his great credit if being a mill-owner he consents to
and brings about the nationalisation of the textile industry. That will prove
%0 us more than anything else that he is really n socialist at heart. Every duty
that is imposed ultimately falls upon the grower and the unfortunate 1gri-
oulturists. The first effect of this duty is going to be that the cotton purchasers
will offer & much lower price to the grower than is done at the present time.
Bo it is also likely to be misused by the cotton deslers. In addition to what
I have said so far there are two suggestions that I want to make on this
occasion, that he or his eolleagues should try to reduce the number of middle-
men who are dealing in cloth, and also see that some kind of co-operative
cotton marketing is introduced in India on a large seale, if not out of this
fund at least out of some other fund.  This subject of sale of cotton is &
very old one; for 20 years we have had conferences and the Imperial Council

. of Agricultural Research has spent lakhs of rupees over meetings and
conferences; but nothing very tangible has yet come out. I think that is one
of the tlnpgs that the present Government must attend to, and it is very
necessary in 9rder to safeguard the interests of the cotton grower to put more
money into his pockets and to stop his exploitation. A hetter rvstem «f cotton
marketing on an afl India scale should be started as early as possible.

Shri mndnh!lﬂ K. Desal (Bombay: General): Sir, in supportinz this
clause I should like to put a few points for the sympathetic corsideration of
the Honoursble Finance Minister. It is estimated that the export dutv on
cotton cloth and cotton yarn will bring in about 8 crores of rupees ard Govern-
ment is also given discretion to give such amount as i wants to the textile
fund. T suggest that if not the whole, at least a large part of this fund should
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be earmarked for encouraging the handloom industry for the future. As it ir,
the textile mills and textile interests in this country have collectively got huge
funds at their dispossl for uny impetus or encouragement that muy be required
for the development of the textile industry. And particularly, the Honourable
Finance Minister will be able to satisfy certain apprehensions that huve been
expressed by certain Honourable Members of this House with regard to the
interests of handloom weavers. He should give an assurance to this :Touse
thet a large part of this additional fund—if not the whole of it—will go to
promote the interesta of handloom weavers, Of course for the time being the
handloom weavers’ interests are not going to be jeopardised because there is a
shortage of cloth in the country. This fund will be coming more or less from the
middleinen and as there is no parity of prices between Indian cloth and foreign
cloth this smount is coming from the present day profiteers. It should pro-
perly he utilised for encouraging the handloom industry. The Tinance Mini-
ster said in his budget speech that he is a socialist and his definition of
socialism is an equitable and fair distribution of wealth. Bo lLe may at least
give us an example by esrmarking this additional fund for equitable and fair
dintribution among those who require it most. Sir, T support this clause.

Mr. Wastruddin Ahmad (West Bengal: Muslim): 1 have only a short point
to submit before the House. There is shortage -of cloth in India due to our
mills and our handloom industry not working or not being able to wark to their
full capacity. The permission to export ootton oloth and yarn seenms to ne

to hbe & confession of failare on the part of the Government to
1py, utilire our cotton and yarn in moking more rloth through the
mills and through our cottage handloom industry. This sspect

of the matter should he remembered in connection with this subject.

The ghri B. XK. Shanmukham Ohetty: My Honourable friend,
Dr. Deshmukh, has Leen under a misspprehension regarding the purport snd
scope of this taxation measure. He seems to be under the impression that
this export duty is an open invitasion for greater export of cloth thereby enabling
manufacturers and traders to meke more profit. It is nov so. OUur cloth
sxport in very rigidly controlled by quota systems. In 1045 our export quota was
fixed at 600 million yards; in 1046 we reduced it to 400 million yards and in
1947 we propose to allow only 800 million yards. Bo whether there is an export
duty or not, the actunl export of cotton textiles is very rigidly controlled. 8o
the honourable member need not have any apprehension that this measure will
be an invitation for the export of oottan textiles on a more extended scale.

With regard to the comtribution to the Cotton Textile Fund, here again
there has been some misapprehension. With regard to researches on the
agrioultural side, there is already a separate fund, the contribution for which is
derived from an excise duty on the ootton consumed in the Indian mills. The
proceeds of this excise duty are made available to the Centrsl Cotton (om-
mittee, and honourable members musi probably have heard of the very splendid
work that is done by the Cotton Ressarch Laboratory at Matunga. Now this
Institute has done a great deal in the direction of improving the v--ieties of
wtw in this country. The small ad vaelorem duty which it is now
prog to replace by a heavier specific duty was intended to ouild up a fund
for setling up a large textile research inatitute in this country r£nd a consider-
ahle amount has acoumulated in this fund—I shink over two crores of rupees,.
?ndd{‘m\rernme.ul are examining various schemes as to how best to utlise this

und.

My Honourable friend, Mr. Khandubhai Desai suggested thas a substantial
miﬂtzh Dew guty should be earmarked for the improvement of the

ustry. Ou general principles, I am. inst earmarking the -
coeds of any taxation for any purﬁcﬂ:- purpo.:.wlt is not soufld ﬁnunP:.
ﬁeobynld&hmimi:tonugmuﬂthsgemﬂmrmofﬂn
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country. If the handloom industry is te be helped, and I can see that it has to Le
helped whether there is this duty or not, it will be the duty of the Central Govt.
and the Provincial Governments to make handsome contributions for the deve-
lopment of that industry, and I have no doubt that the Central Gove ment
will be keenly alive to the needs and necessity for supporting the handloom
industry in our country. In this matter, the Provincial Goveruments are real-
ly in a position to do much more than what the Central Government can do.
But whatever financial assistance is necessary from the Central Governmer#
it will always be forthcoming whether there is any specific duty on cotton tex-
tiles or not.

Mr, Speaker: The question is:

““That clause 3 stand part of the Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourabls Shri R. K. Shanmukham Ohetty: Sir, 1 move:

*'That the Bill be passed.”

In doing so, I only want to give an assurance that I am keenly alive {o the
need for protecting the handloom industry, especially as I come from a pars of
the country which is vitally interested in the fate of the handloom ‘vdustry.
Just at present, the world shortage in textiles is so acute that there is r ally
no need for apprehension that this duty will in any way affect the export of
the handloom cloth from our country. As a matter of fact, considering ths
total volume of export, the handloom cloth plays only a very small part. It
is only about 10 per cent. of our total export and even oub of this very small
part of export, except for certain varities like loungies, which is manufactured
in South India, the bulk of the export in handloom cloth is only of the finer
variety and I think that this duty of four annas can easily be nut on the export
of our handloom cloth of the finer variety also. I can assure my honourable
friend, Mr. Aney that as matters stand at present, there is no “eason to appre-
hend any serious competition from American or Japanese textiles. As a tnatter
of fact, the price of Japanese textiles today is more than three iimes our
controlled prices in India. Besides, it will interests the House to know that
sometime back with a view to create a cloth shortage in this country, the
Government of India arranged for the import of some quantity of Tapansse:
textiles and when the stuff actually arrived it was found we could ot sell i
because the price was so prohibitive. So just at present there is no ai-pre-
hension that there is any jeopardy for the export of the handloom cloth. But
in any case, as I said at the outset, the position will be very closely watched and
it T decide to continue this duty in the next budget I will have the whole mutter
eompletely re-examined by that time. 8ir, I move.

Mr. Speaker: Motion moved.

“That the Bill be passed.”

Prof. N. G. Ranga: T do not wish to say anything at this stage
but one “remark made by the Honourable the Finance Minister has pro-
voked me to say just one or two things. The Honourable the Finance Minister
said it is not sound finance to earmark sny fund for specific purposes. But I
wish to remind him of the fact that whatever might be his view, this certainly
is against the practice till now. There have been many funds -reated, including
the Road Fund itself by the result of such earmarking. I nope he will give
some consideration to this matter before he actually comes to any decision
and see that the existing funds which have come as a result of earmarking and

.
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the funds that may have to be created in future are given up before he comes
to any final decision in regard to this at the time of the next budget.

Mr, Speaker: The question is:
“Thet the Bill be pessed.”
The motion was adopted.

ELECTRICITY (SUPPLY) BILL.

The Homourable Shri N. V. Gadgil (Minister for Works, Mines and Power
and for Commerce): Bir, 1 move:

*That the Bill to vide for the rationalization of the production and supply of
electricity, and generally for taking measures conducive to the electrical development ol
the Provinces of Indis, {n referred to s Select Committes consisting of the Honourable Shri
R. K. Sbanmukbam Chetty, 8hri M. Ananthssayanam Ayyangar, Shri B. Das, Shri M. R.
Masasi, Bhei T. T. Krishnamachari, Bhri K. Ssothanam, Haji Abdus Sattar Haji Ishaq
Moth, Bhri Rohini Kumar Chaudhuri, Bhri B, P. Jhunjbunwala, Shri Mohan Lsl Saksens,
8hri 8. K. Patil, Bhri Sures Chandra Majumdar and the Mover, with instructions to report
on momwmo{tm next session of the Assembly, and that the number of members
whose presence be necessary to constitute a meeting of the Committee shall be five.”

Sir, there are only four minutee more and as I shall require obout 40
minutes for my speech, T shall speak in the afternoon.

Mr. Speaker: Meantime, | shall put the motion to the Ilouse: Motion

moved:

dectricity “'.:a”.r..u"‘ D e aive 1o e detriaal dovaloprses of
Ly, or MAASUres ive

thm{nn-nl Eduﬂdwommm of the Honoursble Bhri

uthoop‘ningdoyolthnmu-im the Assembly, and
whose pressnce shall be necessary to constitote s meeting of the Commitiee shall be five.”

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assombly re-assembled ofter Lunch at Holf Past Two of the Clock,
Mr. Speaker (Tha Honourable Mr. G. V. Mavalankar) in the Chair.

The Honourable Bhri N. V. Gadgil: 8ir, let me admit at the very outset
that this iz n very big and complicated Bill. At the same time I would respeut-
fully state that it is a very urgent Bill and I would request the House to accepd
my motion for reference to Seleot Committee.

8ir, it is well known that in any scheme of industrialisation basic indus-
triea have naturally the first priority and among the basic industries power
must neocessarily have the highest priority. In the plan which is known as the
Plan of Economic Development for India whioch was worked out and which was
published in the vear 1944 the first place has been given to the developmont
of electricity. 1t is well known that the great achievement of Sowiet Tussia
in the ficld of industrialisation was mainly due to the fact that Boviet Russia
undertook first their big scheme of electricity development. That also is true
of Canada in recent veara. Tt is therefore only fit and proper that this country
which aspires for speedy industrialisation should follow in the footsteps of these
big nations aa far as poesible so that this country may achieve the uljective
for which it stands.

So far as the development of electricity is concerned ] inay bring to the
notice of thia House that as early as 1940 the National Planning Commnitive
has stated as follows:

*We are of the opinion that in order to i s the natiomal jcy on power it is
mhm“ﬂw Electricity Mﬂﬂ::mmunl nrd The
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Central Electricity Board will co-ordinate the activities of the Provincial Boards and for
mulate the general national policy. Wherever necessary two or more Provinces or States
may form a Regional .

That was in 1940. Later on, in the year 1945, the Policy Committee laid
down the following principle: ‘

““That the development of electricity supply in areas outside existing licensed areas should
be actively pursued, as far as possible, as a State or quasi-State enterprise; but if for
any reason the State is mot prepared to undertake such development in any ares within a
reasonable time, private enterprise should not be excluded ;

That, provided efficient and economic operation could be assured to the public, options
:’:ﬁ::xngh et;nd‘o;“ any licence to acquire an undertaking should, as a general rule, be exercised

That steps be taken to eradicate any factors that retard the healthy and economical
growth of electrical development on regional lines whether in Provincial, State and Local
authority-owned or in commercially-owned electrical undertakings.’’

The Policy Committee further laid dowan:

“That the necessity both in the interests of public utilities as well as of the general
publi:.:f laying down financial principles for the control of electrie public utilities be
acoepted ;

That an Advisory Board not exceeding 5 persons be set up under Section 35 of the
Electricity Act to advise Government on the nature, extent and method of application of
such principles.”’

In pursuance of this policy the Electricity Supply Bill i i
the year 1946 by the Honourable Dr. Am{)edkﬁg.y It w:: scgzﬁ;::‘riodtgcz% l'l:
public opinion by an executive order, and the date by which public opi o
was called for was extended to April of 1947. In the month ofp June 1%1:’;011
Conference was held at Simla under the chairmanship of the Honour blu
Mr. Bhabha and it was attended by representatives of the relevant inte atse
Representatives of the electric supply undertakings, individually as welﬁsa'
through the Federation, and representatives of the investing public were presentzs

Prof. Shibban Lal Saksena (U.P.: Gen : - '
tive of labour also present? ( teral) - Was there any representa-

The Homourable Shri N. V. Gadgil: There was not. Representatives of
consumers were also present and among them was the honourable member,
Mr. Ananthasayanam Ayyangar. In that Conference whjch was held for nearly'r
a weelf and probably for six hours a day, all questions relating to the principles
on which this Bill has been based were thoroughly threshed out. As a matter
of fact this Bill would have been on the statute book by this time but tor certain
political events that occurred between May 1947 and the present Assembly
session. Under the Standing Orders the Bill lapsed as no step wus taken
in connection with this Bill in two consecutive sessions. Therefore it had to
be introduced again. It was introduced and now a reference to the Select
Committee is under discussion. Having accepted the principles and directions
laid down both in the Report of the National Planning Committee of the Indian
National Congress and in the Report of the Policy Committee appointed by the
Government of India, I think there is not much on which people can differ
fundamentally. It is an accepted fact that we are far behind in the matter
of generation of electricity and its consumption in this country. The per
capita consumption in India is 9.2 k.w. where as in England it is 906, in the
United States of America it is 1,470, in Canada 8,510, in Norway 3,090. In
other words we are far behind any other country aithough our resources are
so plentiful. In fact a great English economist has said that India is & rich
country with a poor people. I think that is a challenge both to the indus-
trialists, to leaders, and to legislators also, that this contradiction must be
resolved as early as possible and the standard of life in this country should be
advanced. Today Sir. the total installed capacity is a little less than 2 million
k.w. But the possibilities are so great Sir, that leaving aside thermol energy,
the water power out of which electricity is possible, T am told by those whose
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opinjons are entitled to great respect, will be anything between 85 w0 40
millions, and if we develop this industry on proper lines, it will not be long
before we can achieve what we want to achieve, namely the betterment of the
common man. Now looking to the pattern of the present development of
electricity in this country, you will be surprised to kuow, Bir, that half the
electricity that is generated in this country is consumed by four cities, Bombay,
Caloutts, Cawnpore, and Ahmedsbad. We find that over half the output of
the Indisn electricity supply industry is absorbed in the four cities which
contuin less than 1§ per cent. of the population of the whole country. This
may be exocusable when the industry is in its infant stage, but there is no
furtber excuse now when we are thinking of planning all round. It may be
that in the infant stages when these undertakings were very anxious for not
only a fair return but a considerable return, the area of operation should be
limited to a town or perhaps a town and its few suburbs. But if we want
to do good to the rural population, then some other methods must be thought
out, some other lines of development must be fixed up, so that electric power
will be available for transport, for agriculture and for domestic use; and I can-
not contemplate a better conferment of benefit on the rural classes than to
make electricity available to them at cheaper rates and throughout the year.
Thas should be the desideratum which any planning authority should have
before its mind. A number of factors have operated in impeding the growth
of electricity in this country. Now it has been an accepted principle that
in any scheme in which we want to have greater expansion of electricity, it
can only be by following what is known ns the Grid system. The essentials
of the Grid aystem are firstly erection of large scale power stations located ab
snitable centres within a particular region and under the control of public supply
undertakinga: secondly. construction of main transmission systems with smaller
socondary linea attached to it for tapping agricultural and other outlying
areas; and lastly standardization of frequency as far as possible within the
region to be developed by the power svatem. Now if that is to be accepted, ib
only means that the boundaries of provinces will have to be brushed aside so
far as this question is concerned. and for such a purpose any legislation in any
of the provinces will be of no avail. and perhaps of no val'dity. In these
ciroumatances there is full justification and necessity for introducing a legis-
Iation of the kind which is now before the Central Legislature.

With these preliminary observations T want to explain, not in great detail,
hut briefly, some of the provisions of thia Bill. The Bill, Sir. as you will see,
in a protty big affair. Tt contains nearly 80 sect'ons and 9 schedules. Now, in
the main body of the Bill, Sir. are principles relating to organization which is
abaolutely necessary if we are to have development of this industry on approved
lines. There must be good mechanism. sound mechanism, through which the
policy or policies have got to be operated. This Bill lavs down that for every
province there will be what is known as provincial electricitv board. Then that
hoard must have some powers. Those powers are Also defined. Then there
must he duties. Those duties are also defined. Then it is necessary that some
provision must be made for the finances of the hoard itself. Those provisions
are there in the Bill. and other miscellaneous provisions which find a place in
evervy Bill and in every statute are there. The main objects of this Bill are the
tranglor of the direotion of electricity supplv development inta the hands of
entirelv separate, specially qualified and semi-autonomous provincial bhodies.
as 1 eaid to be called Provincial Boards. Then. the provision of adequate powers
and finance 10 ennble theae Provincial Roards first to co-ordinnte and stimulate
electrioal development by technical method conducive to a progressive reducticn
in the prime coet of electricity. Secondly. to eflect a form of financial eontrnl
over commercially-owned undertakinge whereby the ‘nvestor is reasonaoiy
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assured of a fair return and the benefits arising out of limited profits are secured
to the consumers in the form of low cost of electricity; to pay special attention
to Districts not at present served by licensees and, wherever practicable, to
prepare and put into effect schemes for affording supply in these areas.

Now, in order to achieve these objects, these Boards must be clothed with
necessary powers, and that is exactly what has been done in the Bill. I may
assure my esteemed friend Prof. Ranga that there is a provision in the Bill
for representation of labour and agriculture.

An Honourable Member: Is there a provision for agricultural labour?

The Honourable Shri N. V. Gadgil: Provision is made for representation
of agriculture, labour, commerce, industry and local bodies. I think that should
satisfy every reasonable aspiration of a peasant leader as well as a labour leader.
8ir, it is véll-known that in this country opinion is sharply divided over the
major issue of nationalization versus private enterprise. Now, what is sought
in this Bill; 8ir, is a sort of middle-of-the-road arrangement. I am told, Sir
that this may be described as ‘‘Shanmukham Chetty’s way’’. I do not share
that view. This is not dictated by any personal consideration, I can assure my
honourable friend Professor Ranga. What has determined this line of action
is what is possible in the immediate future, and to do it in such a wav that the
ultimate object of public ownership of such public utility concerns is not pre-
judiced in the least. It appears today that there is only just one specinl angle
from which the matter ought to be looked and it is whether that step is in
the right direction or one in the wrong direction. After all, the speed or the
tempo depends upon the strength of the public opinion in the country. Very
recently. Sir, you have heard something sa’d against control here as well as
outside in organised political Parties. My friznds will agree with me that if
it is going to be nationalization, it cannot be nationalisation unless there is a
planned economy, and there cannot.be a planned economv unless there is a
system of control. In the absence of control no planning is possible; planning
means that at everv stage—production, distribution. and even in the matter
of consumption—certain principles are laid down and thev have got to be com-
plied with. But as T said, in this atmosphere where opinion is sharply divided,
it is the path of wisdom that we must necessarily take the line of least resist-
ance. This is exactly what is done in this Bill.

Referring to the Constitution of this Board, T said that it has been bascd
on demoeratic principles for it will contain the representatives of the following
interests: Local Bodies, Commerce and Industry, Agriculture, and Labour.
Now, 1 think that is a matter to which no exception ean be taken. Going
further. Sir. about the duties and powers of this Board, the principles are as
follows. The duties of the Board which will be charged by the Legislature with
the specific dutv of developing and promoting cheap electric suppiv for the
benefit of agrienlture. trade and industry throughout the Province, will fall
mainly under the following heads:

‘The rationalization of the supply of power and promotional activities.
The first head will include: preparation of schemes for specific areas which
should provide for designation of generating station whether existing or new
which will he a selected station at which electricity shall he generated for the
purposes of the Board; inter-connection by means of main transmission lines,
of selected station with one another and the system of licensees; such sfandardl-
zation of frequency as may be essential to carry out the inter-connection men-
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tioned above; such arrangements as may be required between a Board and the
owners of 8 generating station whether sucn stations are chosen as selected
stations or otherwise and such other supplemental, incidental and consequential
grovisionl as may appear expedient and necessary for the purposes of the

oard.

As regards the promotional activity, the Board will be charged with the duty
of promoting the all-round development of eeletricity within the limits of its
jurisdiction and in particular, in rural and other areas not served by a licensee.

I think that is fairly wide but I am prepared to scoept any constructive
suggestions in the Select Committee if those suggestions bring ou$ in a better
manner, and are caloulated to serve, the purpose for which this Bill is under-
saken.

Now, us regards the powers, Sir, it would include: to site and erect its own
power stations and main transmission lines; to designate certain commeroially-
owned power stations as controlled stations and to extend for such stations
s purpose for which loan may be granted to the licensee to purchase, but only
in stations which are technically and commercially justifiable generating
stations or main transmission lines owned by licensee on terms which will pro-
vide reasonable ocompensation; to inter-connect any generating station; to
purchase the outpus of any generating station und the surplus output of any
owner of generating plant, to close down any generating station
belonging to a licensee giving the licensee certain option including
purchase by the Board or any other power to act as a licensee in an area for
which a station is in existence; to borrow any sum required, upto 10 crores,
subject to the consent of the Provincial Government; to lend such loans to the
licensees as the Board may deem necessary; to be primarily responsible for the
development of hydro-electric power throughous the Province and subject 3>
the consent of the Provincial Government to exercise control over licenses and
%0 exercise s major control over licansees’ rate of supply of electricity irrespec-
tive of their relation to the maximum charges permitted by the license.

In oarrying out these duties and exercising these powers, the Board
take over a oontrolled station under direct supervinioxl:o and ma:agement msI{
may olose down controlled stations. In fact, the Board may do anythix;g it
thinks is caloulated to develop this industry and to further the objects for
which the Board has been brought into existence.

That is 0 far as the arganisational aspect is concerned.

Now, 8ir, it will be readily conceded that electricity undertaking is in the
nature of a monopolist concern. In no city two electric concerns are allowed
to function. Only one ia allowed to function. That being the case, the neces-
sity of controlling its rates and of laying down certain directions and limitations
3 p. x I8 not only valid but it is in the highest interests of the community.

) If that is tharoughly appreeciated, it becomes necessarv. when we are’
planning on a very big scale, that certain principles about the Electricity Supply
Finance must be clearly laid down. Some of the principles have been referred
%o in the various Schedules, especially Schedule VI. The other Schedules deal
with assumption of eontrol and other matters. I will only refer to one of the
Bchedules, namely Bohedule VI, which embodies certain principles.

As T said in my preliminary remarks, Sir, an Advisory Board on the principles
for the ocontrol of public utility concerns was appointed in terms of the policy
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laid down by the Policy Committee. That Board has made ocertain recomn-
mendations. ‘Those recommendations principally refer to four points.

(1) What should constitute what is known as ‘‘capital base’’;

(2) What should be the standard rate of profit;

(3) What should be allowed by way of remuneraton for managing
agencles;

(4) What should be the rate of depreciation ?

Now, these are matters on which, as 1 said, diflerence of opinion has been
expressed and I have no doubt will be expressed during the deliberations of the
Select Committee and probably here. But if it is conceded that because this
Electricity undertaking is in the nature of u monopoly concern, and it is there-
fore not only valid but necessary and in the highest interests of the community
that some limit should be put on the profit-making capacity of the concern, then
the details will not present any insuperable difficulty. What the  Advisory
Board has recommended with respect to Capital Base was discussed in the
Conference which was held in the month of June 1947. Questions such us:
whether preference capital should be included or not, whether work'ng capital
should be included or not and so on were, if I remember aright, were discussed
when the predecessor of this Assembly was called upon last year to define what
is ‘‘capital” in connect'on with the Business Profits Tax. But in this parti-
cular case, I have no doubt that if the central fact that this is a monopoly
concern is thoroughly appreciated, there would be little opposition so far as
the fundamental aspect of this question is concerned.

What is suggested by the Advisory Board in its recommendaton with res-
pect to standard rate of profit is concerned is that they should first determine
what is the annual yield of the longest terminable Government security. That
is the first fact to be taken into eonsideration in determining the standard rate
of profit. After that, the recommendat'ons suggests that if the concern's
capital is below Rs. 10 lakhs, then it wil be 24 per cent. If it is more than
Rs. 10 lakhs but less than Rs. 50 lakhs a little less than that and if it is still
more, a little less than that and 8o on. Two principles are, so to say, coalesced
in arriving at what is known as ‘‘standard rate of profit’”’. Tt has been laid
down that every undertaking is entitled to have standard rate cf profit, and in
this connection the term ‘‘clear profit’’ has also been defined as ‘‘gross income
minus allowed expenditure’'—verv short and perhaps very sweet from the point
of view of some of us. Now, when the concern earns standard rate of profit
there is no difficulty. But if it earns more or if it earns less, provision has
been made to meet either contingency. If it eamns more, then one-third of the
more, that is to say, the surplus over and above the standard rate of profit will
go to what may be called Dividend Equalisation Fund. Technically. it is known
as ‘‘Tariff and Dividend Control Reserve’’. And out of that, one can take it,
if in any particular the standard rate of profit is not earned; then one-th'rd is
to go towardr the benefit of the consumers and one-third towards pavment of
bonus to the industrv. TFor. it is clear that this industry has to take into
consideration three factors:

(1) To safeguard the interests of the consmmer by I'miting interest and
dividend payable to the minimum necessary to ensure an adequate
flow of development capital and so effeet a reduction in the selling
price of electricity. '

(2) To safeguard the interests of the inveatcr by insistence on a properly
devm?‘d system pf compulsory depreciation and at the same time
permit the earning of a reasonable or fair return on investment.

(8) To regulate the commission and expenses df managing agents to
- reasonable timits having regard to the specis! ¢ircumstances of the

industry.
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Now, Bir, there may be some people who would not like the provision of
payment of bonus to industry having once decided that it is entitled to what is
&nown as ‘‘standard rate of profit’”. There is no limit to a man’s greed. I am
reminded, Bir, of the story that has been told in one of the books of Tolstoy
““How much land a8 man requires’’. He was asked by the King to go ahead
and circumscribe the area which he wanted, and when he said that it was
finished he would get that: portion of land free. From sunrise to sunset he
went on, and he thought **8till a little more, and a little more’’, until at mid- -
night he dropped dead. He found that the land a man really wanted was
A" x 3" x 2. Now in this modern world, I do not think that even the blue-
bloéded industrialist claims that there should be no limit on h's profit and no
taxes on his profit and there must be a complete regime of Laisses Faire and
no Btate control whatsoever. That is not the attitude. At least in the expres-
sion of their views, thcy appear to be eminently reasonable. Let us take
themn at their words and try to linit their greed in objective terms through
taxation. Here is an attempt, Sir.

If you cannot straightaway nationalise and eliminate the present and exist-
ing vested interesta, there is another way of do'ng it, although it is a slower
way. niz., a limiting of profits, putting on controls, issuing directions both for
running of the concern, for its expansion. for floating further additional ¢ 'p'tal;
in other words the whole industry will be completely controlled by the Btate,
it it cannot be owned and controlled. In the present context of circumstances,
it will be, an T said, not verv wine to el'minate private enterprise altogether,
for we satill have the experience that the majority of people look upon profit
or money aa the only incentive to constructive effort. And so long as the
atmosphere in the community is conducive for holding such a belief and such
an atmosphere continues. to go ahead with nationalization at ove stroke will
not achieve the ohjeot. namely, of securing hetter services for the community,
but on the eontrnry, we might meet with rome disaster. After all, in certain
spheres, we have to accent the philosophy of the inevitabilitv of gradualness.
1 know my friend. Prof. Ranga. may not like this but even in public life he
must have found that when he was 20, he was not a big leader, but gradually
he han emerged into leadership. If that ia the experienee in an individual’s
life. T am anly generalizing that experience and nmbably because T am a little
elder and T am actuated hv no ather cons’derntinn than to see that whatever
we do, atlenst it will give the result that we expect.

Prof. Bhibban Lal Saksena: Can you go mo leisurely?

The Honourable Bhrl N. V. Gadgil: Therefore, we must in the first instance
%0 limit the profit or control the industry that thev cannot move from one side
to the other: they cannot do anything of major imnortance without permission
of the Government, or in thia particular context. without the permission of the
Provineial Board. )

Ax regarda the third principle, namelv. pavment to Managing Agents. this
is a very big question, Sir. TIn certain industries. the Managing Agents have
earned a lot and created a lot of havoe also. T know. T wll be borne out by
my Inhour friend the Honourable Mr. Khandubhai Dacui.  Alrendy under the
amended Tndian Comnanv’s Aet, no managing acency contract can be valid
for more than a period of 20 vears. At that time. Sir. T quite remember.
hecange T was fortunate enongh to he a Member of thix Honse. sanctitv of
contraet war pleaded. Tt mav be plended again. hut when once the maior
nrincinle that all private contracts must stand down in the interestn nf the
Communite in aecenthd. even here we mav proceed on the recommendation
roade by the Advisory Board that reasonable expenses and reasonahle remu-
neation will be allowed to the Managing Agents. o
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Another principle which has been recommended for acceptance l:ly o ;s
Advisory Board is about the necessity for having depreciation fund an ti;l ,
as I said, is in the interests of the investor l\imself: A.s I smd‘,' these Wtfare -oe
points round which centred a good deal of discussion in the Simla (‘3011{1 (;rei?) tg
and I have no doubt if my honourable friend, Mr. Ayyangar 1s provdo te('l nto
a speech today he will give something about tbese poiiits ‘n grga:t-er tee (r:f Jnd
I can assure you. Sir, that you can hardly tind u' %rongel;haatwggahas agreod
sumers’ interests than Mr. Avyangar, and I. am very happy | 1 hich govern
4o be on the Select Committee. These, Sir. are the principles which go
the electricity supply finance. o ) 3

To sum up, Sir, the whole object of this Bill is to secure speedy and. w. Ie
expansion of this industry on the soundest and the safest possible lines. Ib
should be the ambition of this country with all these resources that every village
should have electric light and every home a radio. What revolution it will mean
materially and morally also have only to be imagined to be experienced later
on. T feel it to be my good fortune, Sir, that T have the honopr to move this
Bill and T have no doubt that this House will accept the Motion that T h{nf(:
made. T promise that every suggestion that may be made here or in the Se_ef
Committee will be given due consideration. There is no desire to expropriate
any interests. .

T have received, Sir. a number of telegrams and to all those who are un-
pecessarily nervous that something extraordinary, something revolutionary,
something very radical, is about to come. and in fact, they expect some sho‘ck.
(Well, when thev deal with electricity, some shock must be there.)—l: promise,
as will be evident from the verv moderate wayv in which T have pnt. this motion,
that there are reallv no shocks in store for them. The attempt ie mat-le. only
to relieve them of the unnecessarv load of huge profits and opportunities of
patmnagé not in the interests of a few, but in the interests 9f the “.'hole com-
munitv and in this noble task. I appear to the House to participate, Sir, T move.

Prof. Shibban Lal Saksena: Sir, I am very glad that a Bill like this has
been moved, but T am bitterly disappointed at its provisions. For the last
three or four days, T have been hearing the theory of mixed economy and my
honourable friend, Mr. Gadgil has also said that this Bill is also based on that
policy. T reallv wonder how our (Government dare go againsi the accepted
principle of nationalisation of all key industries. This Bill is the first areat
Bill which has been brought before the House for the development of the most
important kev industry of electricitv, but here too the undertaking has not
been fullv nationalized. Todayv even in England we see important kev indus-
tries are being nationalized. In India we shall ‘have to go with much greater
pace. for we have to make up mmuch leeway to rise to a position worthv of our
great country. My Honourable friend the Minister quoted the gradualness
wvith which Prof. Ranga has risen into eminence, and he implied tha} the
nationalisation of electricity will also be gradual. But ean we afford to go so
gradually in this matter? As T said this morning, we in Indis have emerged
into a free nation after two centuries of slavery. We now want to rise to our
natural position of greatness and world leadership. In the present world con-
text. therefore. we must become the equals of Russia and America in the
shortest possible time. We surelv cannot be that if we go with the gradualness
with which it is proposed in this Bill we should go. It has been said that the
profit incentive is essential if this thing is to be aecomplished. The Congress
has passed solemn resolutions on many occasions that all the-kev industries
shall he nationalised. Nationalisation means that production shall not bhe for
profit but for nse. Tf profit is the motive the country cannot have t}!e gevelop-
ment it requires. because the purchasing power of the people-will be limited and
onlv 8 few people will get the benefit of what wl be produced. - But we want
to produce for the most up-to-date and powerful development of the whole
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ocountry so that we wmuy be in line with the other most advanced and powerful
countries of the world. That is only possible if the entire needs of the country
ure sutistied, which can ouly buppen when the industry is nationalised and
is run not for profit but for satisfying human wants. As is well known, the
difference between s nationulised industry and a private industry is this; a
private industry works for profit while a nutionalised industry supplies the wants
of the community. India contains 80 crores of people. My honourable friend
just now quoted the figures of kilowatts of electricity which every country
consuines, und he told us that in our country only 2 million kilowatts are
produced and 1§ per cent. of the population of the country consumes half of
that totul amount of clectricity in the four cities of Bombay, Calcutta, Cawn-
re and Ahmedsbad. 1 have lived in Cawnpore [or the lust thirty yeurs and
know that even Cawnupore needs more thun twenty times the electricity that
it gtu nouw if it wants to b what it should be something like Stalingrad of Free
India. ¥ 1} per cent. is consumed in these four cities that shows that at least
s thousand times of that will be required for the whele country. Can the
profit motive supply that snmiount of electric'ty? I say it cannot. I therefore
suggest that according to the Resolutions adopted by the Indian National
Cougress, this key industry must be fullv nationalised forth with. There must
be no provision in it for licenses and profits and nnc.third profit going to the
industry and all that. The railways which have heen nationalised are a source
of very great strength to the national Government: they can meet emergencics
like the one which arose recently in the Punjnb, and vet they are making profits
for the nation. If we want to be a great country, greater even than Russia,
we will have to nationalise this key industry of electricity which will supply
power for all other industr:es; and T think the Honourable Minister will be well
advised to revise this Bill campletely and begin by nationalisation in respect
of this essentisl key industry. T hope the whole House will implore him to
do so, because if wo proceed with the developmment of thir essential key indus-
try in thin manner and provide in this very first important Bill that electric'tv
will be a private industry and Government will only control it, then I say.
Qood-bye to Nationnlisation of key industries and in fact to all development.
There is n controlled industry in our province,—the sugar industry. which was
controlled in 1937. [ have heen on the Board of Control since 1987 and T know
what controlled industry means and how many loopholes there is for illegnl and
abnormal profits for these mill-owners. These ten vears that the Rugar Control
Board has heen in ex'atence. the Government of the U.P. and Bihar have
been controlling the price of sugar-cane: they have since 1943 controlled the
price of sugar as well and alsn have been trving to see that the profits of the
industry are distributed equitably hetween the growers. the labourers and the
consumers. But what happened? The mill-owners made huge profits and
oud of these profita sct up new sugar factories. But the sugar-cane growers
never got more than five aunas till 1987 and nine annas during the firet Congress
me. During the last seven vears of war the price paid was Re. 0-12-0 to
Re. 0-14-0 which was even less than the cost price of production. When our
own Government oame they gave Re. 1.4.0 last year and un till now this price
has not heen raised, despibe nwolonged strikes last vear. Perhaps it may be
raised after the control i removed and prices shoot up. But T know that a
controlled industre ia nat be a nationalised industry; there is much room for
profit and patronage and you cannot use it for promoting national interests in
the manner in which it should be used. I therefore very bitterly resent the
provision In this Bill for making it a private industry. T want that in accord-
ance with the Can reaslution all key industrier must he national'sed fulls
and immediately. can be no tinkering with the problem of the nat'onali-
sation of key industries; and it is sbeolutely wrong for a Congressman to support
private enterprise in key industeles. -
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Then, Sir, I do not feel happy over many of the provis: i i
<composition of the controlling ag,t-hority is f)rovided lf)o:'willsl oclizu,:a t;le I;mt.h T]llle
theg‘e' would be adequate labour representation in it, but what is the a(::l;ia?
position? The Provincial Electricity Board will consist of not less than four
-and not more than seven members of whomn three will be full-time and the
rest part-time members. Of the three full-time members two shall be engineers
and one shall be experienced in financial and accounting matters Thegl art-
time members will represent interests like ‘‘local self-government. electri%ity
commerce, industry, transport, agriculture and labour’’. So from amon these’
seven interests there will be a maximum of four members: it does no% show
that labour will be at all adequately represented. Recer'xtly there was in
Cawnpore a general strike in electricity; the electric company was completely
paralysed by the stoppage of work for two days. and the entire machinerv of the
city with its numédrous m'lls working there was at o standstill. The workers were
fighting for increase in wages and a share in the reserve fund. The Government
helped them but the company was owned by Brit'sh people. They have a
reserve fund of about one crore of rupees. They probably wanted to wind up
the whole concern and take away the entire money to England; the lubourers
wanted that this should not be allowed and thev should have a share in it
‘because that was their own earning. After t\vo davs when the emplovers did
not come down, Government had to issue an Ordinance and thev took very
strong steps. The adjudicator decreed that the reserve fund should be frozen
-and only a part of it was given to the employers. Of course they are contest-
ing it in the High Court. But these people who owned the concern made large
profits and the labourers suffered. and then Government had to use its extra-
ordinary powers to give the labourers a fair deal. FEvén after this Bill T think
‘it is the laboyrers who will do the bulk of the work und it is the skilled workers
who will do the greatest part of the work in producing clectricity. T am asso-
ciated with the Union there through the Provinc'al Trade Union Congress and
1 know that there nre only about two thousand workers who control the whole
of that concern which runs the wheels of the electricity production in Cawn-
pore. T therefore want that on this Board there should be a strong permanent

representative of labour; at least their interests should be fully protfzcted. 1
am really surprised that such a Bill should be brought forward in \yhnch there
is no provision for lubour getting a fa'r deal. 1T shall quote the instance of

d the Sugar (Subsidy) Act

some legislation in England. TIn 1925 they passed ¢
{15 Geo. V. c. 12). Tn section 8 of that Act they 1aid down as follows:

‘(1) The wages paid by any employer to persons employed bv him in connection with the
nunufa)ct.nre of gsugt':: or moh{us in respect of which a subsidy is payable under this Act

shall id at te ed upon by a joint industrial council representing
e o arsons empioyed, p{:e ]eZs thjan would be pavable if the manu-

the employer and the persons employed, not 1
facture were carried on under & contract made between the Minister and the _employer contain-
ing a fair wage clouse which complied with the requirements of any resolution of the House
of Commons for the time being in force applicable to contrycts of Government depart-
ments, and if any dispute arises as to what wages ought to be paid in accordanca with this
section it shall be referred by the Minister to the Industrial Cours for settlement.

e Industrial Court upon a dispute referred

*(2) Where any award has been made by th
to that Court under this section. then as from the date of ihe award or from such later date

-as the Court mav direct, it shall be an implied term of the contract between everw employer
and worker to whom the award applies that the rate of wages to be paid under the contract,
shall. until varied in accordance with the provisions of this section. be in accordance with

the award.”

Mr. Speaker: Will the Honourable Member state from what he is quoting?
A Prlogo ﬁsmbban Lal Saksena: T am quoting frem the Britich Sugar (Suhsidy)
Act. 192/ '

Mr. Speaker: Page? )

Prof. Shibban Lal S8aksena: Pages 748 snd 749.

The Government in England pays a subsidy to see that in war there must



1408 CONSTITURNT ASSEMBLY OF INDIA (LEGISLATIVE)  [6rH DEC. 1947

(Prof. Shibban Lal Baksena]

be sugar produced in the country itself and when they give public funds for
Developing that industry they make provision that labour shall have fair
trestmont and give very elaborate details about that fair treatment in the
Act iteelf. :

T have gone through the whole of this Bill and I have found no provision
which will guarantee to labour, fair treataent. If we have a nationalised
electrical industry, then I am sure our country will be able to put the same
big projects into effect as Russia has done, a8 America is doing and a5 other
countries ape damg L .

Shri B, Das (Orissa: General): Or may fail like the nationalized railways!

Prof. Shibban Lal Baksena: They were not nationalized. They wero
foreign concerns. .They were exploited by the Britishers. Even now if
you do not run them properly, then you must not be surprised at the results.

1 therefore say that if in England their present Socialist Government is try-
jug to socialise the key industries, 1 think our Nationsl Government, which
probably has the biggest majority which any Government can ever have,
should be able to pass this Act as an Act providing for the complete nationali-
sation of the eleotrical industry which must be rapidly developed. T sometimes
think that history had presented to Lenin an unique opportunity in 1917. He
scized it un created the great State of Bocialist Russia which has changed the
course of human history. I think a similar opportunity has sgain come and
it is up to our leaders like Bardar Patel and Jawaharlal Nehru to seize it and
to Act. They have an opportunity when they can change the whole course of
human affairs by so fashioning this nation that it can be mighteer than Russia
or America and influence the world in the direction of peace by the emphasis
of ite anciens civilisation on spiritual and human values. It is time our leaders
seized thin opportunity, but if they do not. probably history will say that they
failed. T think this Act is not conceived in the spirit in which it shou'd have
been done. 1 know we have to make up great leeway. We are far behind
other nations. We have an army of 260.000. It is said that Russia has 40
lakh soldiers under arms, of which 20 lakhs are posted in occupied countries.
! wonder how Russia ocan manage to keep 40 lakh of soldiers under arms even
in pesce time. Only their extraordinary planning and earnest effort has
enable them %o do it. Our Ambassador in Russia could not get furniture be-
oause they (the Russians) have their own planned programmes to fulfil. They
have no time %0 make tables and chairs,. We can only come up in line with
them if we go with the same energy and earnestness, when everyone has an
sasigned job to do, and when there is a comprehensive plan.

at is our ocondibion at present? We know how yesterday Honourable
Members told the House how their own Government was functioning. Corrup-
tion is rampant. Probably no Government in the world has worked under such
strain as our Government did during the last year. But I also know that the
world will not judge us by our difficulties but by how we conquer them.. In
.ﬁite of the great achievements uf one year, we have still to nchieve much more.
tere 1ust he comprehensive planning, and according to that planping all
these key industriee must be nationalised. I wish our most energetic and
enthusiastic Minister the Honourable Mr. Gadgil who is in charge of this Bill
will see that when this Bill emerges out of the Select Committee, it embodies
a plin for the complete nationalisation of the industry of electricity.

T hope that be will not trust these capitalists who he thinks will be able to
give him a very effective nationalised industry for producing electricity. In
fact, 1 sometimes feel from my association with the sugar industry for the last
ten years that you cannot ges any advantage hy controlling anv Industrr unless
you completely nationalise it. I therefore hope he will recmsider the whole thing
and see that those provisions of the Bill which provide for licensees and private
enterprize are removed.
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The second thing T desire to point out is that control has been given in the
Bill largeiy to provinces. I know provinces have got autonomy but I think
planning should be a Central subject. I know that is there but I want greater
initative from the Centre. I want that the Centre should be able to plan und
direct and take the initiative to push the prcvinces with terrific speed. Some
provinces may not be so quick as they ought to be. So I want that some of the.
autonomy of the provinces should be either voluntarily surrendered or that tle
Centre should take some away so that the whole thing can be pushed through
with energy.

1 think there are other clauses in the Bill that need improvement but be-
cause it is going to the Select Committee, I shall not say more at this stage.
But I do request that the Select Committee of the Bill should have a propsr
number of labour representatives on it, and the Labour Minister should make
it a point to attend it?

Kazi Syed Karimuddin: (C. P. and Berar Muslim): I have heard with great
patience the speech of the Minister in charge of the subject. The major part
of his speech was directed to cajoting Prof. Ranga and Mr. Ananfhasayanam
Ayyangar who seemed to oppose the fundamentals of the Bill.

The Minister in charge has said that people should not be horrified probably
because of the radical principles involved in the Bill. I am inclined te think.
Sir, that the proposals made in the Bill are not radical but they are reuctionary.
I nave spoken, Sir, about the socialization and nationalization of the key indus-
tries in my speech on the budget. The Minister in charge has assigned abso-
lutely no reason as to why, if this key industry is nationalized there will be
disaster. Merely by saying that there will be disaster he wants to terrify us.
But what are those grounds? Has he stated any one of these grounds whiclh:
would result in disaster if this key industry is nationalised? No, He has only .
said that the present atmosphere should be continued and it should be gradually
changed. What is the present atmosphere? Capitalism? What is the pre-.
sent atmosphere—private enterprise? It should be accepted and continued. .
What is the reason? According to the Congress resolutions from time to time
and according to the report of the Planning Committee, it is an accepted prin-
ciple that all key industries should be nationalised.

Even according to the Minister in-charge, electricity is a very great and’
Important key industry.in the country, which is likely to help agricultural
develonment. Then why is it to be controlled as a monopoly and is not being
nationalised? We wanted to hear the Minister incharge explain why in
spite of the spirit of the resolutions of the Congress and also of the Government
he only wants to create a monopoly and not nationalise the industry. We uare
quite in the dark. why this parficular course of action is being taken. In his
speech the Minister has said that the time has come when this industry has to be
controlled, because private enterprise should not reap bhuge vrifits. We lLave
been heating speeches on controls. We have heard speeches about the
corruptibility of controls. This is one more control which is being created by
the Government. Is there any guarantee that the control of this industry will
be successful and would not fail as it has failed in raany cther departments of
the Government?

An Honourable Member: He never controlled industries. -

Kazi Syed Karimuddin: This industry is to be controlled by creating a
monopoly and by restricting the profits.

Another thing which is very important is thie. In the nationalisation of
industry the standard and status ef labour can be raised. As =another
Honourabhle Member of this House has remarked what is the guarantee that
the status and standard of lsbour will be raired? What is the protection pro-
vided in the Bill? 1In all private enterprises labour is only at the mercy of
those who run the enterprises. In the case of this key industry wher we are
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going to continue private enterprise it is the duty of the Government to provide
certain provisions for the uplift of labour, for the raising of the standard of
living of labour, for reducing the hours of work and all other factors which go
ww?]rds tﬁe welfare of labour. I object to the fundamental principles involved
in the Bill.

Prof. K. T. Shah (Bihar: General): Sir, 1 huve only a few words to say with
regurd to the basic ides of this Bill. While welcoming the introduction of
this Bill [ entirely support Mr. Saksena’s observation regarding the great mus-
take being mude in making this o semi-private enterprise and not 4 Wholly
nationalised enterprise. I stand entirely for nationalisation of the key indus-
tries for at least lour reasons which 1 fancy the Honourable Minister would be
bard put to to deny, First and foremost is the policy laid down by the Congress
in 1931 in ita celobrated resolution which makes all key industries from the
start as nationalised enterprises.  In spite of his great attachment to the
policy of inuvitability of gradualness in this mgatter, he is too loyal a (ongress-
man I take it to deny the efficacy of this policy and to depart from it wherever
he can help it, The second argument is also borrowed from Mr. Gadgil him-
self, that it is on his own admission & monopoly. It tends to be and will be
s monopolystic industry and aa such, if left in private hands, it is likely to be
unfair and unjust to the entire community being run for the beneit of n fruction
of its population. A third argument which also seems to me to be incscapnble
is that if this country has any ambition to be industrialised, this is the onlv
resal source of power whch we can command in sbundance. We are pour m
ocoal, we are poor in oil, in fact we have not any. And we are fairly rich n
hydm-elmtﬁo pouibiliuu. a source of power which bolones ns st to gener-
afions unbom as to the present generation in Indin. IUf rowerdriven industry
is to be established on a large scale in this country, all our industries will
depend upon this industry and if this industry is left in the hands of private

t-seckers other industries will suffer in oonsequenc:. T am sure it cannot

the intention of the Honourable Minister to make other industries and the
entire population of the country pay a tax or toll to the private owners of this
ﬂut national key industry, which from the start ought to be a national concern.

this connection may I say that his emphasia on the inevitability of gradualness
has not impressed me at all.  For one thing, if we were to pin our fuith to
the gradual realisation of our dreamn, we should have taken 700 vears to attain
our freedom. It took 700 years from the time the Meagna Carta was simned to
the time when adult franchise was accepted in England. I am sure Mr. Gadgil
will not have that type of graduainess %o govern such great enterprises in this
country.  For another shing, after ull one of the earliest establishment of the
clectricity industry in this country was not by private enterprise but by state
enterprise.  1f I am not mistaken, the state of Mysore was the pioneer in
rtarting this industry and that too as & state enterprise and I have yet i; learn
that that has failed. Whatever Mr. Das may have to say hereafter, the
example that so far we have of enterprices failing are more in the hands of
mnh people than in the hands of the public, whercver that is responxible to

country as a whole.

1 was sorry to- hear the Honoursble Minister ssying in & somewhat avolovetic
fashion about not l.limﬁng.rxrivate enterprise. I do not know why he
should foel so apologetio towards private owners of such key industries. They
are not technically qualified—I mean the Directors, the Managing Agents and
Proprietors. It ing they are probably lexs qualified, technically speaking.
their charities. They are the safeat investment, so far as you believe in God
are qualified in another way. They are qualified in cheating labour of
ia due, they are qualified excellently in cheating the Government of
ite taxes. they are qualified even in cheating their wives and children when
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they muke their wills, they are qualified in cheating God himself by means of
they make their wills, they are qualified in cheating God himself be means of
or the other world. But so far as any contribution of technical skill, scientific
knowledge or even of public spirit is concerned, I for one am unable to pin my
faith to private enterprise to assist in the all-round development of this country.

There is one more point and I would have done; and that is: We are apt
to run away with some fetishes. As I said I welcome the introduction of this
Bill but let us not forget that after all even electrical power would be one means
of industrialisation in an all round way. Unless you establish other indus-
tries at the same time, unless therefore you have a reallv comprehensive plany-
ed programme for the whole national development in all its aspects and in all
directions. T am afraid you might find intensive development of electrical power
to be a white elephant to support. . Unless there is also a consumption of the
power that vou produce or it is properly distributed, unless therefore other indus-
tries are also developed, unless, may I say, even your agriculture :is indus.
trialised and becomnes the greatest consumer of electrical energy, you will have
this power on your hand, but you will not know how to dispose of it. and pr..
bably vou will have a dead weight of charges accumulating with you. whick
will be capitalised.  Or if you ever want to displace the private producer or
generator of electricity, you will have in the final acoount-settling a heavy hill
to pay which is not your own at all. .

Those of us who have the least knowledge of the ways and means employed
in ucquiring enterprises which were once held in private hands but which sul.-
sequently have been acquired would be able to tell the House that in the keep-
ing of accounts for example—and it is really cooking of accounts—these people
are such experts, and that is another item of their cleverness which I forgot 1
mention in my earlier remarks. . Perhaps Mr. 8. K. Patil will be able to throw
some light on the acquirition of the B. E. 8. T. company in Bombay and the
final nward of the arbitrator in this respect. But in this matter also unless
we tuke fromn the start every precaution that account keeping, if you must leave
it to private enterprise, is 8o rigid and so constantly under supervision that no
manipulated figures can be put up, I am afraid instead of being to the good of
the country this may prove an unexpected evil upon us.

Mr R. K. Sidhwa (C. P. and Berar: (fenernl): Sir, the Honourable Minister
1n charge of the Bill has made an elaborate survey and explained io us the
detailed provisions of the Bill. Prbbably he thought that he weuld be able
to satisfy the House in convincing them that this is a measurs in which the
House should support him wholeheartedly. T am sorry T am ‘ot one of those
who would like to congratulate him for bringing in such a mcasure when we
do feel that this measure is the first step to the nationalisation of this key
industry? May I ask him with respect whether the first sten to nationalisation.
is the nationalisation of the kev industry of electricity? Tt hus beer an nd-
mitted fact that the publf® utility concerns, namely transport, communications
and electricity must be nationalised. That has been an accepted principle every-
where and to talk about it today as a first step when we have obtained our
freedom and when we are out to do what we choose” to do. 1< unneeessary.
It ix merely a first step towards the nationlisation of this big and kev mdustry.

The Honourable Minister explained the position very brieflv. He cx~'ained
that electricity requires to be expanded and he compared the figures of T: dia
with those of foreign countries and rightly proved how far backward we are in
thiy respect.  In 1944 electricity was supplied-in 1,950 towns. T have no figures
for the increase between the vear 1944 and 1947. T think it would not be more
than 50 towns more. Conditions being such during the war it was in.possible
to import machinerv and ‘they could not have added more than that. Only
2.000 towns have today the benefit of enjoying electricity. There are 7 lakhs
of villages and about 16,000 big and small towns in India. Ts it not a T'syrace
for us to see that electricity which is a necessity has not been extended every-
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where? I should say that every village shoull have electricity. But this Bil}
is not going to expund elcetr’e’ty in the manner in which cur Houourable
Minister desires it to do. In England and other foreign countrizs when a nuew
town is to be started or a city has to be expanded. the first thing & lacal
authority does is to lay first the water pipe, drainage, electricity und trausport,
and after having done that they build the houses. But in Tudia it is just th
reverse. We build houses first and leave it to the others to sce whether these
necessitios and comforta- are provided or not. In fact these are not comforts
but neceusities. Water is a necessity and so also electricity. If anyone pry3
that electricity is a luxury he is being in seventeenth century. Electr'city is
certainlv a necessity. Transport is a necessity. Mr. Das asked ‘what about
the Ruilways?’ The Railways certainly are running very well. After all it
in & national asset. You cannot forget the fact that whatever defect there is
in the present administration of the Railways it is due to extruordinary circum-
stances. But it in a pride of the country that the greatest transport organi-
sation belongs to the Btate. Tt may also be asrgued that telephones were pre-
viously owned by private companies and that they were running efficiently but
that ever since they were taken over by Government it is not so. ' agree
But [ take pride in the fact' that the telephones are a national asset. We an
not merely looking to the profitsa. And it mayv not be working efficienily due
to various extrnordinary circumstancer. But we can on the floor of the House
compe! the Railways and the Telephones to work efficiently. If ¢y are
owned by private coucerns how can we plead in this metter? What can we do
when things go wrong? Under the bill a Board comprising of a few inter-
eats is to he ostablished. The eonsumers’ representation has not been pruvided.
Representation of the consumers has been given to the local bodies and cora-
merce, Commerce do require representation because they consume the rnergy
for the purpose of expansion of industry, But what about the average cogaumer
in the town or the village. or the small city? Who represents him? 1s be
represented by the looal hoAies? No. Tn that manner legislators also r«present
the people of the city. Ropresentation of the consumer who ~ansumes electri-
aal energy has to he fully provided for. He is the proper person to know as to
what are the defects.

The private .electric concerns are prosperous. [ ean cite instances -of com-
panies who huve given one fully paid shares free to shareholders. Tve Cowm
panies in Ahmedabad, Poona. Karachi have given bonuses to the shareho!lers
of the full value of the shares, free of charge. To that cxtent th electricity
companien are making a profit to the industries. The charge for the supply
of electrical energy ir very high both for domestic and for industrial purposes.
I have no figures with me here, but I can cite to you the oosts, The object of
eleotricity in to supply power at a very cheap price. In England it costs s)ne-
where near 2 farthinge for producing one unit of electrical energy. "o India
it ia somewhore near half an anna. But you find that for domestic purpoees
the cheapest rate at which it is supplied is 1 anna six pies, plus so many o*"er
taxes levied by the Provincial Government. For industrial purposes also you
cannot get supply of balk energy and even then it is not less than an anna.
How can the industry prosper under such conditions? If you want tlat the .
industry should prosper and if you want to expand the industry, do wou for
a minute imnzine that this Bill is going to do that and do you ? The
present Eleotricity Act requires thorough revision. T expected that the Electri-
city Act which is a sctback upon the expansion of the industries would *'vc Leen
wshured in for reforin for which the Honourable Minister could have taken
pride.  But he cannot take that pride because the Bill is of a retrograds
measur>. Leave aside the question of nationalisation of the big industries.
Herv ia one public utility concem and the Government’s main object &} uld
have been to see that public utility concerns are run by the state. The Calzuita
Corporation has showed ite intention to purchase the transport service, ihe
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electric tramways, so as the Bombay and Madras Corporations. It is therefore
very surprising that if such a measure is brought it will bring a sethack upon
further expansion. Tt will be a setback because many arguments vill be
advanced by the interested parties and the feeling will go round bh?t the
Central Government is not in favour of nationalisation. After all the .Qentrfxl
Government’s attitude will influence these matters. Interested parties fnll
muke people think that the Central Government does not demand nationalisa-
tion of this industry. The Provincial Governments and other people who would
like nationalisation would hesitate to go ahead. I would runerefore request:
that the sending of the Bill to the Select Committee should be postponed and
that the Honourable Minister should reconsider this matter and bring in a
Bill which should nationalise this key industry. I humbly &appeal to the
Honourable Minister and would tell him that the bringing in of wuch a wmeasure:
will not create any impression—I do not use the word good impression—it
cannot create an impression upon the country today, particularly when vee,
a free country, have actually committed ourselves that all these national ulilivy
concerns shall be nationalised.
[At this stage Mr. Speaker vacated the Chair which wos then cccupied by
Shri M. Anathasayanam Ayyangar (one of the Pancl of Chairmen))
Honourable Ministers have been. telling us frequently that we should be
part and parcel of this Government and support them. I agree with thar view,
but then what shall we sav to the constituency when they put us the question
‘Your Government is not today nationalizing this kev industry of which you
have been all along proclaiming to the world’. What shall I say to that? I
should like an answer from the Honourable Minister. Why should she
Honourable Minister feel shv of private industrialists, I cannot understrnd.
They must compel the industrialists to feel that the time nras
4 pm come when they shall have to share their profit: not only ‘hat, they
should take a prominent part in supporting the government in
nationalising. When private owners feel that the Government itself is luke-
warm over nationaligsing the industries and even the public utility concerns they
will certainly use all their energy to continu€ private concerns to go on. Today,
even on the Budget the capitalists and the industrialists are jubilant. They.
are jubilant because they view the policy of the Govarnment beneficial to them.
I do not yet know reallv what is the policy of the Government. The first thing
the Government should do is to announce their policy and intentions to this
House in this respect. I want to say with all the emphasis and seriousness at
our commsand that there should be immediate natioualisation. We would
look ip the eyes of the public very small, Sir, if we today go and tell them that
our Government, after having come ‘into office, think it wise to go back upon
their promises with regard to nationalisation. I utn sorry to ruake. these
remarks but I am compelled to do so because I do feel intensely, seriously,.
sincerely, in the interests of the country, that such a measure should not have-
been brought beforé this House. If the Honourable Minister wanted some-
time, he could have taken his time. After all so much time has been taken.
Various people have been invited to the conference. T do therefore, Sir, with-
all the seriousness and emphasis at my command submit that this Bill should
not be sent to the Select Committee, and in view of the views expressed in rhis.
House the Honourable Minister should consider the ¥iew point not only of this-
House, but the commitments that have been made. Thev were real commit-
ments. There is no reason why those commitments should not be fulfilled.
Nothing has been said by the Honourable Minister to show why those commit-
men.ts.shall not be fulfilled. He should have explained to the House ineltis
preliminary .remarlgs that although the Congress is committed to nntionalise
a}l the. key industries, it is not in a position 0 do so. I would have considered
- his point then, and it would have given an opportunity for an answer. The
ht_mse may l.mve been satisfied and the public would have had reason to ugree
with that voice. But he has not thrown any light on this matter. Therefore }
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do leal, he personally feels that it should be nationalised. but I do not know
for what reasons he has held over his own conscientious opinion. If he has
changed his opinion, he must say so. If the Congress was not right at tac
time and if it is not possible for any reason to proceed with nationalizing
immediately, the House would be delighted to hear the reasons from ‘hc
Honourable Minister. "We shall then very carefully consider the objections.
For these reusons 1 submit that this Bill should be reconsilered by the Honour-
able Minister.

8hri Biswanath Das (Orissa: General): Sir, 1 rise to congratulate the Mini-
stry for having brought this Bill at so enrly a stage of their existence. Sir, wmy
Honourable friends have found fault with the Honourable Minister in charge
of the Bill for having not thought of immediate nationalization of electric
power. | think they should have thought twice before making this accusation.
Though Indis ix independent today, we should look at the present atmosphere,
before thinking of the nationalization of the industry all ut once. Sir, thinkiug
of the present otmosphere. | feel myself depressed. We have to consider in
the first instance that our independence is a child hardly of four months old.
Conditions in the country are not at all happv. We are now having an un-
declared war in Kushmir, and need T say with Pakistan, our neighbour, with
whain we thought we would get on peacefully and well, Sir, the depressing
conditions of labour in the country ure horrible. Today vou do not know where
you will have o strike and where not. We have nationalized telephone services,
and what in the result? Only o few days back an Honourable Member repre-
senting Bombay told the House that if thix be nationalization then it will en-
<dunger nationaligation and depress the hearts of those who are thinking of
nutionaligntion.  The Ministry has taken a verv bold step in taking up river
projects, big hydro-electric schemes, costing hundreds of crores of rupees.
All these have been undertaken to be run by the Government themselves.
That meana nationalization. A Ministry that hns assumed office of independeat
Indin no recently as three months back should not be worried. They must
have time to plan. They must have full time and opportunity to think for
themselves, to plan for the whole country and devise ways and means. T am
find that my Honourable friend has taken this interim measure. T deliberately
enll it interim becaure it is A measure between nationalization and the existing
state of things. The existing atate of things nre very depressing. T come
from o province whish rtands lest in the matter of electrical development.
Rir, we pay six anneeper unit slong with the attendant difficulties and incon-

veniences,

Shri M. 8. Aney (Deccan and Madras States Group): That is the case out-
side your Province alzo. - ;

8hri Biswanath Das: Yes. Under these circumstances, I think this interim
arrangement between nationalization and the present depressing condition is
very welcome. But 1 would appeal to the Honourable the Minister in charge
of the Bill to mnake suitable provisions in the Bill in order to make it possible
to convert these concerns into national concerns if and when he is readv to
undertake nationulisation. » That will be eminently satisfactorv and T think
that in what the countrvy desires.

Bir, my Honourable friends have apoken about the Bill as very reactionary.
1 join issue with them and say tshat the Bill is on no account reactionary nor
cam it over he a reactionary Bill conceived by the Minister who thinks us
much of the country as any one of us here does. Under the circumstances, it
would be unfortunate to talk of bmvery and propose to teach bravery to people
who have been brave all along their life and who have been proved to be brave.
1 appeal #o my Honourable friends not to be unnecessarily hard, where there is
nothing to be hard. So. T give my fullest support to the Bill with the feeling
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that this is only an interim measure and that necessary provisions will be in-
corporated in the Bill for nationalisation of these institutions if and when we
are readv to take up those institutions.

Sir, taking the question of electric power, in U.P.,-Madras and the Punjab,
hydro-electric power is being generated and supplied by Government thein-
selves. Thus in these areas there is complete nationalisation---the hydro-elec-
tric industry being run by Government, barring the electric power installations
in cities and towns. Under these circumstances, there is nothing to find fault
with the Government and there is everything to congratulate them and to
support them to our full. With these words, Sir, I congratulate and join 1n ‘he
chorus of congratulations to be showered on the Minister; I fully believe that
the House supports this measure that has been brought forward by nuy friend
and explained so clearly and lucidly to the honourable members.

gShri T. T. Krishnamachari (Madras: General): Mr. Chairman, Sir, my pro
vocation in interfering in this debate is 40 express a few of the difficulties
that T encountered in trying to grasp the fundamental principles of this Bill.
The Bill is not one of those which is easily understood. If I may be permitt=d
to use the personal pronoun, Sir, I am aceustomed to dealing with legislation
But this is o very complex measure. Assuredly, it has its limitations—limita-
tions imposed on it by reason of the time when it was first initiated. 1 think
the Honourable the Mover clearly explained that there is a history behind this
Bill and that it has taken up a period of time tg mature; it probably would have
come before the Legislature earlier but for the uncertainties in the political
situation in this country.

Sir, I feel the Select Committee is charged with a duty—a very serious duty
—of streamlining the Bill so that it can suit modern ideas and modern -zon-
ditions. In fact, the Department has done a lot of spade-work. The Policy
Committee which functioned in 1945 had recommended certain procedure to
be followed; in fact, Sir, the Policy Cominittee’s views were not considerably
at variance with those expressed by many honourable members in this House.
The Resolution of the second meeting of the Policy Committec held on 2nd
February 1945 says:

“That the development of electricity supply in areas outside existing licensed areas
should be actively pursued, as far as possible, as a State or quasi-State enterprise; but
if for any reason the State is not prepared to nndertake such development in any area
within a reasonable time, private enterprisre should not be excluded.’’ ’

Again, Sir. that Committee recommended that there should be an~Advisor.v
Board of not exceeding five persons, which should lay down the financial
principles that should govern the future policy of the Government.

Sir. you have in this Bill in Schedule VI, the financial powers that cover
the entire scope of this Bill. But that will entirely be superseded by the recom-
mendations made by the Advisury Board appointed by the Resolution of the
Policy Committee and in my view that is a considerable advance on what the
Bill intends to do in Schedule VI. Tf that is taken into account and the Bill
is carefully studied, T do not see that there iz much room for excitement.
I am not one of those who believe in perpetuation of capitalism if it can possibly
be avo.uded._ T am myself a great protagonist in my own way, in my own sphere.
of nationalisation as quickly as possible. But what exactly is nationalisation?
What is the content of the nationalisation that my honourable friends want?
Does it mean that the State should take over the control of these underfakings.
that the State should regulate the amourits that should be paid to people who have
invested in the undertakings, or do they say that the whole thing should be
financed by the State?—money drawn out of vacuum for which they do not
pay anything?
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Bir, let us look at the latest measure of the British Government, the
Eleotricity Bill, which proposes nationalisation. But what are the implicatious
of that Bill? That Bill proposes to take over the shares and securities held by
private partien and in return issue Government Paper carrying more or less a
wimilar rate of interest. Well. that is the nationalisation that is there and tho
private party is still there as the private party; it is the investors’ money,
onlv contr] has passed from the Director on to the Central Electricity Board
and to the Area Electricity Board.

Prof. M. G. Ranga (Modras: General): It is an important change.

sShri T. T. Krishnamachari: It is an important change, but T will ask my
friend Prof. Rangs to read this Bill and find out if there is also not an im-
rtant change in this Bill. Tet my honourable friend read the Bill and if

¢ reads it and notes the constitutien of the Provincial Board, he will find that
the Provincial Board is not the nﬁinfﬂe of any shareholders’ gathering —it
is the appointee of the Provincial Government. It takes over the power of
the Department of the Provincial Government that is now doing the function.
And if that means that the Btate is giving away to some private interest all
the source of power that we have, the only source of power that we have, I am
afraid it is open to question. Tt is really not true in relation to the actual

wording of the Bill. .

My friond Prof. Bhah who is old enough to have been my Professor if I
had the good fortune to study in the Bombay University. has said that this
is the only source of power; that we have no ooal, no oil. But he forgets that
all the power that we gemerate is not hydrp-electric and that some electric

power has got to be generated either by coal or by oil.

That is by the way. DBut I would ask my honourable friends to study the
provisions of the Bill. Tt in effect creates a Provincial organisation which is
charged with the task of taking over and controlling in & very effective manner
the distribution of electrical energy in the area, in which it functions Why
is it w0 My Honourable friend Mr. Shibbanlal Saksenn snid: ‘““Why not the
Central Government do this, that and everything else?’” 1 may tell him that
thore is Section 100 and Beotion 128 of the Government of India and  the
fact that Flectricity has a place in the Concurrent l.ist. Part 1I. those nre
the ressons why the Central Government oculd not straightaway ensact a Bill
which will enahle them to take over control of electricity all over India. Those
are the limitations under which we are labouring, and very wisely skippiug
through the difficulties of Section 128, the draftsmen of this Act have given
us an organisation which, if properly worked. mav mean nationalisation at just
one stroke of the pen. Tt is not the first step. The next step is only a stroke
of the pen.

8Sir, take for instance the province of Madras where. as it happens, 95 per
cent. of the gencrating capacity in in the control of the Government and 98
per cent. of the electricity generated iz generated by Government now. Well,
my honourable friend Prof. Ranga, who it not very accurately informed as
far as Madras is concerned. said the Madras Eleetric Supply Corporation has
hean taken over by the Municipality—the last thing we would permit. at any
rate. T4 has been taken over by Government and it is a huge undertaking.
Actually. the licences are ro worded that after a period of time Government
oould take over overvthing else and it would possibly be that in a verv short
time the whole of generation and distribution of power in Madras
will be in the hands of the Provincial Governmens. 1 mean. there is nothing
to prevent it. It may be wise: it may be unwise—it may be the proper thing;
it may be the improper thing, but that is the logical evolution of the policy
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pursued by the Provincial Government. And what has my Honourable frienl
done to aid the Madras Government by reason of this Bill? It may be that
the Madras Electric Licensee’s Association says: ‘“We are not concerned’.
Well, they won't be concerned, because at the present moment they have not
studied the Bill, but what really happens is this. My Honourable [riend has
provided means by which there would be a body in Madras which would be
charged solely with the purpose of developing electrical energy, solely with the
purpose of providing the agriculturists with power that is needed for them,
solely with the purpose of providing urban amenities in villages but for -which
people in urban areas won’t go back to the villages, so ‘that they can have
their electric lights, they can have their cinemas, they can have their radios.
All these things will be part of the work which the Provincial Electricity
Board will have to undertake, with, very possibly, the present Chief Engineer
of the Government of Madras as the President of the Electricity Board. [ see
that there is no provision at- all for any of the capitalists, shareholdors, inter-
fering “in any manner in the composition and working of the Control Board.
The assete of the Government will now be transferred to the Board. The
Government can make subventions to the Board and the Board can borrow
money. As against this, the Board is entirely appointed by the Provingial
Government; it may be that people who are appointed there may represent
certain interests. They mav be representatives of labour, of agriculture, of
commerce. After all, if a Provincial Government is under your contrcl, you
can make a member represrent lahour or agriculture or commerce in the Board
so that their interests could he looked after. So here is a perfect scheme of
nationaliration of the generation of electricity and also, if it is necessary, of
the control and distribution as well. The only limiting factor is that there are
licencees and their duration is governed by the terms of the licence. Tf yeu
want to take over the distribution yourself, vou will have to pay them compen-
sation. Tf proper provision is not there—I think there is already provision for
compensation-—you can always amend it or improve it in the Select Committee.

Mr, R. K, Sidhwa: What about inflation of eapital?

Shri T. T. Krishnamachari: Where is inflation of eapital?
student of economics in my own way.
friend means by ‘‘inflation of ecapital”’.
capital is that of the Government.

Mr. R. K. 8idhwa: Capital of the private concerns that are taken up.

Shri T. T. Krishnamachari: Well, that is a matter for Mr. Sidhwa and
the Government to which he helongs. Apparently now he is an orphan, he
does not belong to any Government but if he does he will realise that capital
will never be inflated. I can tell him, if the Chairman will allow digression
for a minute,—in a scheme of nationalisation that we are pursuing in respect of
certain types of ownership we are not giving any inflated eapital in Madias,
and if you have a Government strong enough to do that, you can do the same
thing with all these people. - You ean give them stock and 8 per cent. That,
T helieve, 8ir, will more or less knock at the bottom of many of the arguments
of those who_say that this Bill is a reactionary Bill. Tt is perhaps not very
modern. The task of making it modern is vested in the members of the Belcet
Committee who can copy verbatim, if they want, cettnin provisions of the

latest Flectricity undertaking of the British Government because there is a
nucleus of nationalisation here.

Sir. one other point to which T would like to draw the attantion of the
House iz this. 8ome members objected to this Bill, particularly the wording
of Section 27. Bection 27 defines the preparation of the scheme and Chapter
TIT defines the powers and duties of the Provincial Electricity Boards have all
to be modifi-d, if necessary, so as to give the power to compel licencees tn
give it up if you find that the licencees are merely working for the sake of profit

T have heen a
T do not know what mv Honourable
I find no capital here at all. The
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and sre not responding. These provisions may be modified suitably and you
will have enough power, Bir, that, I believe i quite enough for the time being
sgainst the charge that has been set out against the Honourable the Mover
that he has brought forward s reactionary Bill.

To sum up, once again I will say there is a historical background to the
Bill. The Bill has to be streamlined and it will take time, and all that is neces-
sary can be done in the Select Committee. But in essence, this Bill provides
sll the preparsation that is necessary for nstionalisation. One of the factors I
would Iite Honourdble Members to bear in mind is that if you have an -rgani-
sation of the electricity undertaking similar to what you have in Madras, it is
pretty easy for you to nationalise, but I do not think that the development of
electricity and electricity undertakings all over India is on a par with Madras.
Probably we have reached the peak in regard to our hydro-electric schemes.
The other provinces have to wake up. 8o if this Bill looks as though it is not
particularly radical you have only to apply to it the analogy of a convdy where
the slowest ship of the convoy dictates the pace at which the convoy moves.
Actually, the framers of this Bill have  had to take aceount of the finanecial
and economic situation of the various provinces, because it is pure and simple a
provincial subject and the limitations of the Government of Indin Act are chere.
They have done ao to give the backward provinces time to come up sn level
with the more progressive ones. If necessary, they can quicken their pace. -
1 all depends on the vigour with which the provineial representatives press
forward with this matter. 8ir, one other factor in this connection is this. My
Honourable friends want straightway to nationalise. Weil. as T snid. T am
perfectly in agreement with them. There is a Tamil proverb which says: ‘‘It
vyou want to lie down, you must first sit and then lie.”” Even now certain
things nre necceasary for nationalisation: vou will want Electrical Fngineers
of a very high calibre. I can fell the House the experience in Madras. We
have a very competent Chief Engineer. He is going on leave. He is in charge
of fwo funotions: he in the Chief Engineer, the Chief Administrative Officer
and nlso the Operation Superintendent. We cannot find another peraon to
take his joh. We have had to split it into two, That is the position.

An Honourable Member: Why do not you send Mr. Sidhwa?Y

ghri T. T. Krishnamachari: We did not know that he was quite so compe-
tent nt that time.

It in rather difficult to get the necessary amount of personnel. Supposing
we want to horrow personnel fromn other countries, what happens? We had
an American Engineer some time back employed by the Central Technical
Board, He found that he eould not do muech work for the last five vears and he .
was rusting. His knowledge of modern developments had not kept abreast
with modern_times. 80 he felt he would go back so that he will be a live
Engineer whereas he was a dead one by remaining in India. His ambition did
not tempt him %o stay on in a country which has not progressed fast enough.
I challenge Honourable Members who want to nationalize straightaway to pro-
duce half a dosen Electrionl Engineers of top class who will take over this
job and carry it out sucoceasfully for 5 vears. qut has happened? We have got
a few technical men at the top and there is a gap. We have got to train the
younger people and my own feeling is this: This Bill will provide us enough
time. \We put the responsibility on the Provincial Boards. The Provincial
Boards can nationalite. No resactionarv Government has stated that it should
not be mnde a Btate enterprise. ANl it has provided is that, if it possible,
i should be a nationalizsed concern. .

T will refer again to the experience of Madras in another matter. We are
fryving to nationalise our transport. If they had taken private companies. then
they would probably have gouve in a different way. They would have got the
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help of the present operators. So the question really is even if you nationalize
whether you manage to use the machinery that now exists which runs these
undertakings. As my Honourable friend, Mr. Sidhwa mentioned they ~re all
merely enterpreneurs or financial promoters; some of them are very clever
and we have an undertaking in the south of India run by a man  cailed
Seshasyce; he is an excellent man, but not probably a technical man and he
is extremely clever at this job. He is able to apreag electricity to rurdl areas,
which probably many technical people may not be able to do and at such a
cheap cost and his capital undertakings are not very heavy. There is a certain
amount of talent there. We have to rope in that talent. So we want time
and my own feeling is that this Bill provides the necessary amount of time.

8ir, I have no desire to go into the clauses of the Bill. Ag I said, I wish the
House makes it very clear to the Select Committ2e that they go ‘full steam
ahead’; they have got the full power of this House to alter the Bill in whatever
manner they like, so that ultimately the project will be a good one which will.
benefit the country as a whole and will perhaps meet that end which is near
to the hearts of most of our friends vho wish ultimately to nationalize the
undertaking. Well, give the sanction to the Select Committee; make it a
mandate; ‘‘go outside the four corners of the Bill; extend it if necessary, so
that we will have a good Bill which will probably meet the wishes of Professor
K. T. 8hah, Mr. 8idhwa and Mr. Shibban Lal Saksena’’, but T do maintain,
8ir, here we have a nucleus of a very proper organization for running electricity
eoncerns in this country in a manner where the private enterpreneur will not
have his own say but which can be run so that people can get electricity in a
reasonable time and the agricultural areas could be developed and iater om
In the industries which as my Honourable friend, Professor Shah visualises,
ecome into being, they can be extended. Sir, T support this Motion.

Shri 8. K. Patil (Bombay: General): Mr. Chairman, in rjsing to suppors
the reference of this Bill to the Select Committee, T find mysalf, 8ir, somewhat
in the same difficulty, if it is a difficulty, in which the Honournble the Minister
found himself, because he had to present a very practical case and not a senti-
mental case. To talk of full-blooded nationaiism 8ir, in these days is not only
a-necensity but as it has been said, it is a'so a fashion. Tt at onee becomes
unpopular if you differ by an inch from the accepted thesis that inmimediate
nationsalisation is not only the goal but our immediate concern. T have ieen
8ir. in my humble public life a very great protogonist of nationalism and T am
stating my present case not because I have resiled from that position, but T must
state the case as a practical proposition. . .

Reference has been made, 8ir, by my Honourable friend, Prof. K. T. Shah
to the electric econcern in Bombay about which I have something to do, Tt i« in-
dead dificult, Bir, to differ from the cogent n1 weighty arguments advinced hv
my Honourable friend. Prof. K. T. 8hah. Ar to the actual concern that he men.-
tioned, namely, the Bombay Electric Bupply and Transport. T shall come lnter
to it. But I shall begin with the case about which there has heen a lot said
n this Fouse and » lot more will be said Vi-reafter -that iz the nationalization
of all industries and particularly the key and the basic industries. That this
particular Bill refers *o an industry which ia ths key industry and the hasic in-
dustry, there is no doubt ahout it. Tn fact it is so basic that many of our
key industries and manv other imnortant industries depend upon how we
conduct our electricity industrv. and therefore, if there is anvy coneern that
ought to be nationalived immedinstely or in the immediate future, it iz the
electricity conrern. Therefore, I do not' join issue with those who wont irnm~-
diate nationalization of this conecern. But when thev talk of nationalization of
a concern and sometimea tak in & manner which I do not sav is licht-henrt-4,
but surely in not ag nrantieal as it ourht 60 b, T do not undarstand resllv tie,
contsnt and fmnort of that nationalization, What-is aftar al' tha nationabization
fir?’ Ths other day when T was speaking on thr. Railway Budget: T snid that
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on this outetanding concern, namély, the Railway, much of our success of
nationalization bangs. 1 was very serious when I made that statement. Why?
Because the people understand that the nationslization is not an end or goal
in iteelf. Ultimately the content of that nationalisation must mesn thad
millions of our poor countrymen must get the direct benefit out of it. It is not
o sentiment; it is Rupees, annas and pies; so much more facility, so much
more convenience; if you do not get that facility and convenience out of thas
nationaligation and if you have got the mere sentiment that so many key
industrice we have nationalised, and . thercfore we are a great nation, surely,
Bir, I do not subscribe to that view at all. And therefore in order that our
scheme of nationaligation should be s complete success, I want to adopt means
which will deflnitely lead me to that nationalization. Now when I. scanned
the provisions of shis Bill, I saw such a scheme does exist in this Bill and
therefore, 1 say thab it is paving the way to nationaligation although it is no#
s full-fledged or full-blooded nationalization here and now. People imagine
that in any country you ean have nationalization, because you are an independand
country. Only by enactment of laws you cannot have nationalization. That
in the practical view. You have already got one party Government; you have
merely to bring a Bill, pasa it through all the stages; then it becomes a law
and it does not matter what the ultimate results are, and you may think you
have brought about nationalization. Therefore for any scheme of socialisation
or nationalisntion—for which I also stand—we want to create the nececssary
conditions in this country. Unless those conditions are created I want to go
alowly, if you call it s0. But T do not want to go fast and jump into a deep
well without knowing the depth of that well. That is exactly the mistake
that T do not want to commit and which T think the framer of this Bill hns
not done.  Therefore 1T congratulate him on this. He was - appslogetic and
said ho was hastening slowly, that it was a moderate Bill, and so on. Ot
eourne, it is n moderate Bill and he is hastening slowly, but you are hastening
to the desideratum or programme which is going to be the ultimate programme,
namely, nationalisation of all key and basic industries in this country. It hus
been suggested $hat the process of nationalisation or socialisation is very easy,
and it also comes verv easily; that if you say that an industry belongs to the
Btate, it at onocs helongs to the Btate. There are three stages according to me
in this process of nationalization. T do not go into a very elaborate and tech-
nical discussion of the question, but theee three stages are easily understandable.
The first stage in eapitalism whioch you and 1 and everybody sbhor and@ wans
to end as snon as possible. Having accepted that, before you reach nationali-
sation which is State ownership and State control pud together, there is an
intermediate stage which was desocribed by the Honourable Minister as the
monopoly or the State control stage. It is also a stage that leads you to
pationalisation; i6 ia Dot a retrograde step. Some people went to the extend
of eaying that this is a reactionary Bill, a retrograde Bill, and all sorts of
epithete have been used. If you really want to reach the -goal of nationali-
sation State control or State monopoly which is a form of nationalisation should
not be eschewed; and if this Bill has incorporated State oontrol i% is an im-
mediate step towards nationalisadion or socislisation. Therefore when we #hink
of this we have got very seriously o consider—as I tell all students of socisli-
sation and nationalisation—the trends in the world today. The international
world today is recognising the value of Btate control. State ownership is not
everything: if you control the concern ifaelt you gel sdvantages which even
under State ownership you may not be able to get. I am not arguing, mind
you. agsinst State ownership; in time o come you will have Btate ownership
also. Bub before coming to tha¥ slage if you go through the inbsrmediate stage
of Btale control is lost and everything is gained. You learn by expes
jence: vou create all oonditions and cirgumstances thas are necessery for

launching a full-blooded programme ‘of socialisation

g

|
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:key and basic industries. I may say, Sir, that in order that any scheme of
nationalisation should become a success in this country certain preliminary
.eonditions have got to be created. When I gave the instance of railways.the
-other day my honourable friend the Minister for Railways turned me down by
saying that our railweys are better than other railways, that more railways are
asking to be nstionalised. That is the criterion that he gave as regards the
success of our railways. I do not want to go into that subject once again, but
if we are to judge the success of nationalisation by what our railways and our
telephones are doing, at least in the last two or three years after the war, 1
would say, ‘“Woe be to all our chances of nationalisation in this country!’’ 1
repeat that argument ad nauscam not because I join issue with the Honourable
Member; I know he is as keen as anybody else on the subject of nationalization
of all our key and basic industries. But if the nationalisation of railways means
that every year the Railway Minister has to come and/say that he is increasing
the First, Second, Intermediate and Third class fares and adding this charge
and that charge and after five or six years more amenities and facilities will be
established, then how can any one have patience about this nationalization?
If anything good is to be realised after a process extending over so many years
that, according to me, is not the success of nationalisation. T do understand the
difficulties that are implicit in the situation, I do understand the obstacles
that Honourable Ministers have to face. When we make this plea of nationali-
sation and socialisation it is not to criticise the actions of honourable members.
And on this occasion I should like to tell our popular Ministers that they should
not be so very thin-skinned, and imagine that every criticism means distrust.
They must not forget that they used the same arguments against other Mini-
sters; and now that fortunately they are there they should realise that when
these arguments are advanced it is not to criticise them. If we were in their
places, possibly we might do worse; I know they are doing it much better.
But when we make criticism, it is to state the case :

the practical case—and
they should understand that the practical suggestions which in all sincerity
are advanced are meant to help and not. to retard progress. Can we call the
administration of railways and telepbones a success? You know what has
happened in telephones. I am connected with the telephone system; I am a
member of the advisory telephone committee of my city. [ have to deal with
this subject every day, and what do I find? It is the same experience >very-
where. It is said that we must nationalise no matter what the results may be;
without the technical skill and without many other essential requirements
we are satisfied if all the telephones in the country belong to the State. And
‘when they belong to the State I am happy because I think that I have nationali-
ged the telephone industry. But that is not the right way of looking at this
question. Apart from sentiment, money and everything else, the actual faci-
lities and convenience which add so much to comfort and happiness of people
are according to me, the real essence of nationalisation. If that essence is not
%o be achieved I do not understand this superficial talk about our being very
happy under nationalisation. What is true of telephones is true of railways
and avery other nationalised industry.

The question was raised as regards Bombay Electric Supply with which I am
concerned both as leader of & very numerous party in the Bombay Municipa]
‘Corporation and a8 one who has something to do with the Transporf Company
also. Tt is one of the largest electric concerns in the country. Possibly, honour-
able members may not be knowing that we are not generators of electricity bub
we are only distribufors. We have to take electricity from somewhere else. 1f
half the country’s eleetricity is eonsumed in those four cities which were men-
gioned by the Honourable Minister, I must say that greater portion of it is
eonsumed in the city of Bombay. There were pecple who used to come and say
that as soon ss you take over the concern a miracle was going to happen,
because it s a kev industry. It has got to be municipalised, socialised,
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nationalised.—call it what you like. We did not wait for the intermediate or the
second stage of the State control. Possibly for some years it would have
been s better alternative but we walked straight into full-ledged municipali-
sation. My Honourable friend, Prof. K. T. 8hah mentioged how the private
companies cooked their accounts and so on. I agree that 1t is so, and we have-
to guard against that. I do not say much about it because it is before the
arbitrutors and the oase is sub-judice; ro we must not go into details of that
osse. But that consideration apart, when T tell you that after we have taken
this nationalised industry of electricity in Bombay, you will perhaps not beliave
that our difficulties have been multiplied ten times today. For thé last fifty
iesr&-—or whatever the number of years may be—that concern was giving

uge dividends of 14 or 15 per cent. If that company was so good as to give
14 or 15 per cent. dividend year after year, we all thought that when it was
municipalised, we would be able to mske s still greater success of it. It was
municipalised and T am only hoping that it should not be my misfortune to-
ssy, when T have occasion to speak next year in this House, that not only
we have not given any dividends but we have made losses; not because we
have done anything wrong in nationalising that concern, but the conditions.
which were necessary for launching that scheme of nationalisation had not been
created. And it is your duty and my duty to set ourselves to the task of creating-
conditions in which nationalisation becomes an easy task. It must become
easy. Tt is not in n sprit of earping oriticism that I am saying this. The truth
is that though it in our duty we have not done it and those conditions have not
been created. The moment a concern is nationalised our workers, who nre-
really the backbone of any concern, alsn think that they are independent just
ar India i now independent. Therefore they may not work: of course they
must have higher wages. We have all sympathies for their demand. But along
with Iarger wages if there was rerponsibility on their part of adding to the
production of the country and do many other things besides by which our
national undertakings become a success, at the end of it we shall have ren-
dered an excellent account of ourselves and we could tell the whole country
“Here {8 a primary concern of outstanding importance: we have made it &
succesa aftor nationalination. 8o you also proceed in your own province with-
nationalising similar concerns.’’ At the present moment I have not that opti-
mism that we shall he able to do that. Why? Because there is no national
dincipline There are not the conditions that are necessary In order that
every national concern becomes a suocess. We have not vet trained people
in their responsibility towapds nationalisation. T | summerise, nccording to
mo, thore are cortin conditions which a:e necessary before anv scheme of
natinnalisation or socinlisation of the basic  or kov industries is undertaken.
Thev are practically basic conditions, the nonfulfilment of which will result in
the failure of any scheme of nationalisation that you may take in hand. The
firet and primary condition is that our citizenship must he responsible. Res-
ponsibility of citizenship is the most important thing. We must understand
what ultimately is our duty. Just now you find strikes and strikes everywhere
and conscauent indiscipline. 1 am not against strikes. T am not advan-ing
the argumenta of a canitalind."IA- sword iz & weanon and & knife also is =
weapon. But we must distincuish when, a sword is to be used and when o
knife ix 0 ha uead. You should nod striks for evervthine. Bo reaponsihle
citizenchin is the first aina que non of anvy scheme nf nationalicrat on or aocialisa-
tion of & key or basic industry. :

The second requisits is national discipline. We have no national discipline
amaneat us. We talk of hig thinge but what can a nation do without national
discintne? Wea simnly utter alneans “This must be nationalised and that musd
be natimalized.** T wam thin House that all the schames of nationaliration
will prove uiter faflares if we have not really imbibed in us thet natinnsd
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discipline which is necessary for the success of mnaticnalisation of our  key
industries.

Along with national discipline there should be national character. I do
not really challenge that we have no national character. We are an infant or
young nation or a nation just reborn. We have yet to build our national
character. We have not got that at present. How many times are examples
of corruption quoted in this House, and it is alleged that even Congressmen
indulge in it. All that goes to show that we have not really yet formed the
requisite national character which is necessary for the suoccess of any national
scheme in India. -

Reference was made and rightly so by the speaker who preceded me that
we must also cultivate high technical skill. You talk of nationalisation of
electricity. How many engineers have you got who are experts in schemes
of electricity? Mr. Sidhwa or some other member said that it was a shame
that we had no engineers. It is a shame that ought to be shared by all of us.
May I tell the honourable member that much as I was crificised in appointing
an Englishman to continue as General Manager of our electric cohcern, how-
soever I tried to find out, even a second rate or a third rate Indian to step im-
mediately into his shoes and take the responsibility of that concern, because
we wanted that concern to be Indianised, T reallv confess my shame that I
could not find one. We are not responsible for it. We were kept in a condition
where this shame became inevitable. We had to continue an Englishman in
the job. Tf T want half a dozen engineers in order that the scheme should be a
success where can we get them immediately? Does any honourable member
suggest that in order to make a success of nationalisation the technical eXperts
required should be imported from England, America or Russia? That is not
according to me full-blooded nationalisation. But we have to surmount those
difficulties. We have got to train the personnel. Unless we have got the com-
petent technical personnel hoth in quantify and quality it will not be possible
to make a success of any scheme of nationalisation. Mere tallt of nationalisa-
tion does not carry us anywhere nearer to nationalisation.

And last but not least, we must have a well trained sense of patriotisim,
which in the last analysis must get better of self-interest. But what do you
see today. There is the self-interest of the capitalist and there is the self-
interest also of the poor man who calls himself a labourer or worker. Whenever
there is an emergency and you find that there is a strike and both sides are
at a tug of war, there is no patriotism anywhere in evidence. From the capita-
list we cannot expect it. But when we come to our ownseives what do we find
My honourable friend Mr..Shibban Lal Saksena who is a supporter of nationali-
sation has got abundant experience of labour himself. If he goes and tells
workers ‘‘You go on strike’’ he becomes their leader. But if he goes and tells -
them ‘“Do not go on strike, it might react on oyr nation, we must build up
the national wealth of the country’’, I em afrajid®he would not be heard.
That is my experience. I happen to be the President of the largest labour
organisation in the city of Bombay. If I tell them ‘‘You go on strike and I
shall be vour leader’” every worker will be behind me, because T am leading
them to strike. As it is the strike seems to be the be all and end all for which
a worker exists. TIf I tell them ‘‘Of course you have the right to strike but
please wait. Our country is poor, our production has to he advanced; we have
got to discipline ourselves. We should go a little slowly.”” Tmmediataly he
will discard me and have somebody else who would help him in the step which
he has already decided upon. This has become the leadership of labour in
the country. So this is also a condition precedent to nationalisation, that your
sense of national responsibility ought to be so great that in ghe last analysis—

» whether vour country is going to gain or loge by that—vou must rise superior to
your self-interests. Here is the country’s interest and T shall protect the countrv’s
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interest even at the cost of my own interest. If that is the view that is really
shared mutually by both capital and labour, by the industrialist and the man
behind the wheel, then alone there is salvation or the success of nationalisation.
Therefore, I would humbly appeal to those people who are the supporters of
nationalisation and socislisation of the key and basic industries—and 1 amn
second to none in my desire for nationalisation—to be cautious in the national
interes§ and accept for a while the immediate step of state control which in
sflect, neans that 90 per cent. of capitalism and all other vested interests are
Arampled under the feet. It is not state control alone but also state-ownership
that will have to be added to it in time to come. With the success of State
.oontrol we shall have state-ownership also, thereby finalising the scheme of
pationslisation or socialisation. If the Bill of the Honourable Minister is
judged in that view, surely I should say that it is a step in the progressive and
Egbt direction and therefore I strongly recommend its reference to the Select
mmittee.

The Assembly then adjourned till Eleven of the Clock on Monday, the Bth
December, 1947.
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